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COUNCIL OF STATE.
Friday, 27th April, 1934.

» PR

The Council met in the Council Chamber of the Council House at Ten of
the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

InsPECTORS AND LOWER SELECTION GRADE SORTERS OF THE RAILway Mar
SERVICE.

156. THE HoNOURABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : 1Isitafact:

(2) That in the Posts and Telegraphs Department, Railway Mail Service,
inspectors and lower selection grade sorters were till 1927 borne on separate
cadres ?

(b) That in 1927 the two cadres were amalgamated and posts of lower
selection grade sorters and of inspectors were made interchangeable % and

(c) That in 1932 the two cadres were again separated ?
Tae HoNourasLE Mr. D. G. MITCHELL : (a), (b) and (c¢). Yes.

INSPECTORS AND LOWER SELECTION GRADE SORTERS OF THE RaiLway MaiL
SERVICE.

157. Tae HoNouraBLE Rar Banapur Laia MATHURA PRASAD
MEHROTRA : (a) Isita gact that some 20 or 22 officials who were formerly
employed as inspectors, and subsequently a few months before the issue of
the orders in 1932 of separation of the cadres of inspectors and lower selection -
grade sorters were ordered to work as lower selection grade sorters, were not
allowed to revert to their cadre of inspectors after the separation 1932 ?

(b) If the answer to (a) is in the affirmative, will Government kindly
quote the rules or regulations under which the officials in question were debarred
from restoration to their original cadre ?

(c) If there be no rules and regulations, will Government state the reasons
for the orders passed ?

THE HoNoURABLE MR. D. G. MITCHELL : (a) There have been a few
such cases but Government are not aware of their exact number.

__ (b) and (c). An extract from the Director General’s Circular on the subject
is laid on the table.
w28 (831) »
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Extract from the Director General's Special General Circular No. 46, dated the 3rd March, 1932,
referred to in the reply to part (b) of question No. 157.
. . . . . . .

3. Aseparate cadre will be maintained for Inspectors of Post Offices (inoluding investi-
gating Inspectors and Town Inspectors attached to lst olass head offices) and Head Clerks
to Superintendents of Post Offices and these posts will be interchangeable. A similar
oadre will also be maintained for Inspectors, Railway Mail Service.

L] L L ]

9. These orders will have effect from the 15th March, 1932,

. L]

METHOD EMPLOYED IN RECRUITMENT OF INSPECTORS AND LOWER SELECTION
GRADE SORTERS TO THE RAiLwaY MAIL SERVICE.

158. THE HoNoURABLE Rar Bauapur Laia MATHURA PRASAD
MEHROTRA : Isit a fact (a) that the examination for recruitment to lower
selection grade sorters has been abolished and (b) that recruitment to the
inspector’s line is made by an examination ?

Tue HoNouraBLE MR. D. G. MITCHELL : (¢) and (b). Yes.

RESTORATION TO HIS ORIGINAL GRADE OF INSPECTOR OF BaBU GoOVIND
PrasAD TanDoON, RatLway MaiL SERVICE.

159. T HoNoUrRABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA: 1Is it a fact that Babu Govind Prasad Tandon, an Inspector
of 12 years’ standing and one of the said officials referred to in question No.
157, was debarred from restoration to his original grade in spite of the facts
that (2) he never in his entire career worked as a sorter, (b) the order calling
upon him to work as sorter was cancelled even before the amalgamation in
March, 1932, and (¢) he was allowed to work as Inspector up to October, 1933,
i.c., for a year and a half after the separation of the two cadres ? What action
does_Government propose to take in this particular case ?

TrE HoNoURABLE MR. D. G. MITCHELL : As regards the first part of the
question, I understand that the facts are more or less as stated.

As regards the second part, Government do not propose to take any action.

PERCENTAGE oF BENGAL MusLiMs 10 THE WHOLE MusLiM PoruLaTiON IN
Brrmise INDIA.

160. THE HoNoURABLE DiwaN Bamapur G. NARAYANASWAMI
CHETTI (on behalf of the Honourable Khan Bahadur Syed Abdul Hafeez) :
Will Government be pleased to state :

(a) The percentage of Bengal Muslims in relation to the whole Muslim
population in’ British India ?

(b) The percentage of literate Bengal Muslims in relation to the literate
Muslim population of British India ? and

(¢c) The percentage of Bengal Muslims in the Government of India services,
both in the Secretariat and in other offices controlled by them, in relation to the
Muslims of other provinces so employed ?

Tue HoNoURABLE Mr. M. G. HALLETT : (a) About 41 per cent.

(b) Literate Bengal Muslims form about 38 per cent. of the total literate
Muslim population of India as a whole (excluding Burma). Figures of the
total literate Muslim population of British India are not available. ‘
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- (¢) I regret that the information is not readily availsble and cannot be
collected without an amount of labour which would be wholly dispropor-
tionate to the results.

REPRESENTATION OF BENGAL MUSLIMS IN SERVIOES UNDER THE GOVERNMENT
) orF INDIA.

161. THE HoNOURABLE DiwaN Bamapur G. NARAYANASWAMI
CHETTI (on behalf of the Honourable Khan Bahadur Syed Abdul Hafeez) :
Haas it been represented to Government that there is a feeling in Bengal that
since there is no Bengal Muslim representation in the Viceroy’s Executive
Council or in the Public Service Commission, the just claims of the Bengal
Muslim community for adequate representation in the various services under
the control of the Government of India are not given due consideration ?

Tue HoNouraBLr: Mr. M. G. HALLETT: No. I would add however
“that Government have not undertaken to secure representation for provinces,
either generally or in terms of particular communities. Muslim candidates
from Bengal have equal opportunities with those from other provinces in
securing employment in the services in question and it would be contrary to
Government policy to take any special action in regard to them.

NumBER oF BENGAL MusLiM INDIAN CiviL SERVICE OFFICERS SERVING IN THE
GOVERNMENT OF INDIA SECRETARIAT.

162. THRE HoNoURABLE DiwaN Bamabpur G. NARAYANASWAMI
CHETTI (on behalf of the Honourable Khan Bahadur Syed Abdul Hafeez):
(a) Will Government be pleased to state the number of Bengal Muslim
Indian Civil Service officers in the Imperial Secretariat ? .

(b) Isit a fact that there is no Bengal Muslim Indian Civil Service officer
in the Imperial Secretariat and in other offices under the control of the Gov-
ernment of India ?

(c) Do Government propose to appoint some Bengal Muslim Indian
Civil Service officers in the Imperial Secretariat and in other offices under the
eontrol of the Centrai Government ? If not, why not ?

Tae HoNouraBLE Mr. M. G. HALLETT : ‘a) None.

(b) and (¢). The position may be as stated in (b), but in making appoint-
ments to superior posts in the Secretariat, the possibility of obtaining suitable
and competent Indian officers from different provinces is always considered.
There is, however, no question of communal representation in posts of this
nature, which are filled on the basis of merit and suitability.

NuMBER oF BiHAR aAND ORissa MUSLIMS SERVING IN THE (GOVERNMENT OF
INDIA SECRETARIAT AND ATTACHED OFFICES.

163. THE HonNoUraBLE DiwaN Banapur G. NARAYANASWAMI
CHETTI (on behalf of the Honourable Khan Bahadur Syed Abdul Hafeez) :
Will Government kindly state the number of Bihar and Orissa Muslims sepa-
rately employed in the Government of India Secretariat and its attached
and subordinate offices as (a) Superintendents, (b) assistants, (c) clerks, and
(d) typista ? :

B2
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~ Ter HoNouranre Mr. M. G. HALLETT: 1 regret that Governmen$
have not the information the Honourable Member desires and are not pre:
pared to place upon departments the burden of collecting it. As already
explained in reply to question No. 161, Government have not undertaken t¢
secure representation from provinces either generally or in terms of particular
communities.

———

DEATH OF THE RIGHT HONOURABLE Sz DINSHAW MULLA.

TrE HonowraoLE THE PRESIDENT : Honourable Members must have
heard with profound sorrow the news of the sad and untimely death of the
Right Honourable Sir Dinshaw Mulla, who was some time ago Law Member in
the Government of India. Sir Dinshaw Mulla was a great scholar and an
erudite. He started life as a solicitor and after a lew years of successful work
in that profession his natural propensities led him to go in for the Bar. Asan
advocate he made a great reputation in the Bombay Presidency and within a
short time of his professional career hc was elevated to u High Court Judgship.
There he performed his work with great distinction and despite very heavy
work and laborious hours of official duties he wrote several monumental legal
works which enhanced his reputation as a great lawyer. He was later on
selected for the office of Law Member here during the absence on leave of the
late Mr, S. R. Das and here he acquitted himself very well. He was also
appointed a Member of the Assembly and took his seat in that House especially
to deal with an important Bill, namely, the Sale of Goods. Bill. Later on, his
great merits, his scholarship, and his profound knowledge of law secured for
‘him a seat on the Judicial Committee and he was appointed Privy Councillor
by His Majesty’s Government. His works have always been quoted with
great esteem and respect in the High Courts of India. He contracted a serious
illness during his term of office on the Judicial Committee and returned to India
last year and he died suddenly yesterday morning. I feel certain that this
Council is profoundly sorrowful to receive this news and that it is your desire
that I should communicate to his bereaved family the sympathy and condo-
lence of this House.

SUGAR-CANE BILL—continued.

Tre HoNouraBLE THE PRESIDENT : We will now proceed to deal with
the clauses of the Bill to regulate the price of sugar-cane intended for use in
sugar factories, as passed by the Legislative Assembly.

Clause 2 was added to the Bill.
THE HoNoURABLE THE PRESIDENT : Clause 3.

.~ Tre HoNouraBLE Saiyip RAZA ALI (United Provinces : Nominated
Non-Official) : IfIstand this morning it is not with a view to make a speech,
since We have had quite a sufficiency of speeches since yesterday. I pointed
out, Sir, in the course of the first reading, that it was not at all clear why power
has been reserved under sub-clause (2) of clause 3 by the Governor General
in Council to fix minimum prices for the purchase of sugar-cane. The Bill is
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mcre or less of & purely provincial character and but for certain considerations,
to which reference was made yesterday, similar Bills in all likelihood would

ave been introduced and passed by the Provincial Legislatures concerned. Tt
18 no doubt convenient to have a measure of this character before the Central
Legislature as it does away With the necessity of having a similar measure in
every Council but after all this Act is to be administered by the Provincial
Governments. As a matter of fact the whole show is a show of the Povincial
Government and not of the Central Government. That being so, 8ir, I do
not know what is the object of giving certain powers under this sub-clause to
the Governor General in Council——

THE HoNOURABLE Rar BaHADUR Lara MATHURA PRASAD
MEHROTRA (United Provinces Central: Non-Muhammadan): Can ag
Honourable Member make a speech on a clause unless he wants to opposg
it and want ; deletion from the Bill ? ‘

Tue HoNouraBLE THE PRESIDENT: Any Honourable Member is
entitled to speak on clauses When they come up for consideration.

Tae HoNoURABLE 8a1vyip RAZA ALI: This is a point, 8ir, on which
information Would be welcome to this House.

TeE HoNOURABLE KHAN BaHADUR MiAN 81k FAZL-I-HUSAIN (Educa-
tion, Health and Lands Member) : Sir, the point taken is. Why is this power
taken ? Well, it has been taken at the suggestion of provinces. Why have
the provinces desired the Government of India to take that power ? Because,
as We all know, the best of neighbours have a chance of not always agreeing.
If by any chance as to the minimum price tWo neighbouring provinces did not
see eye to eye, if one feels that the other is fixing a price which is distasteful to
one, one Wishes the Government of India more or less as an arbitrator composing
that difference and seeing that the differences do not go any further. It is for
this reason that this reservation, so to speak, is made. If the Government of
India do not reserve to themselves the power to do this, whenever a dispute
arises betWween two provinces, no doubt some machinery could be devised,
some sort of arbitration to settle a small matter like this. But it was felt
that on the whole it would be better if the power vested in the Governor General
in Council. ‘

Tae oNOURABLE THE PRESIDENT : The Question is:

““ That clause 3 stand part of the Bill.”

The Motion was adopted.

Clause 3 was added to the Bill.

Clauses 4 to 8 Were added to the Bill.

Tne HoNouraBLE THE PRESIDENT : Clause 1.

~ Tur HoNouraBLE Rar Banapur Lata MATHURA PRASAD
MEHROTRA : Sir, I beg to move: ‘

* That sub-olause (3) of clause 1 be omitted.”

Sir, the object of this sub-clause is the same as what the Leader of the
House expressed in answer to the speech made by my Honourable friend from
the North-West Frontier Province. By this sub-clause Government make the
Bill permissive for the provinces to take it up or throw it into the waste paper:
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basket. Sir, we are afraid that the result will be that the factories working
in one province where the Bill has been taken up by the Local Government
would be at a disadvantage as compared with factories working in another
province where the Local Government has not adopted this Bill, because in
the province where this Bill will be taken up they will fix a minimum price.
Whether it will be practicable or not I do not know. I have got my own doubtas.
But the factory owners will have to pay a certain price, whereas in the province
where this Bill will not be taken up the factory owners will be at liberty to
pay as much as they like. Sir, at the Conference that was held in Simla in July
last, there was a great divergence of opinion on this measure. It was only
the United Provinces represented by the Honourable Mr. J. P. Srivastava who
pressed for this measure. The other provinces either opposed it tooth and nail
or expressed their doubts over its utility. In these circumstances, Sir, I think
the other provinces may not enforce the Bill and the whole burden' may
fall on the United Provinces. There are a large number of factories in Bihar.
I find that the representative of the Bihar Government was totally against the
views placed before the Conference by Mr. J. P. Brivastava. With your per-
mission, 8ir, I will read the views expressed by the Bihar Government in the
Conference. The Bihar Government was represented by Mr. H. C. Prior, who
spoke on behalf of that Government and said :

* The view of my Government is that any legislation for zoning, licensing of factories
or fixation of cane prices is impracticable and will go against the interests both of
the cane-growers and of the development of the industry ™. ’

He also, later on, said :
‘ The sugar-cane was then the most profitable crop for the ryot to grow *

and observed that a fair price was generally paid for cane and it seemed likely
that in North Bihar the ordinary rules of supply and demand will result in
a fair price being paid in the future. He concluded by saying that
“ The Bihar Government considered that it would be absolutely impracticable to

enforce by legislation the payment of any minimum price .

Bo, 8ir, the Bihar Government was definitely opposed to this measure, and their
representative, the Revenue Secretary, placed their views before the Conference.
Bir, it was not only Bihar. Bengal was also opposed to this. Dr. G.P. Hector,
Director of Agriculture, Bengal, observed that the Bengal Government’s view
was that legislation was not necessary. All that they were anxious about was
that nothing should be said or done at this stage of the industry to frighten
away capital. Sir, the Madras Government was also opposed to the Bill. The
Madras Government was represented by the Honourable Diwan Bahadur
Kumaraswamy Reddiar, Minister of Education and Excise. He remarked that
#o far as the Madras Government was concerned, they had at that time no inten-
tion of introducing legislation in the Local Legislature. Sir, Bombay was also
against this measure. The Bombay Government was represented by Mr.
V. V. Gadgil, who, speaking on behalf of the Bombay Government, said
that they had not so far considered nor had they under contemplation any Bill
for fixing up prices or zoning or licensing. The Punjab Government was
represented by Dr. Gokal Chand Narang, the Minister, and he also expressed
his doubts and was against this measure. I have already quoted his remarks’
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yesterday and therefore need not quote them again. It was only the United
Provinces Government, represented by the Honourable Mr. J. P. Srivastava
who pressed for this view. Considering the views of all these Governments,
we are afraid that if this sub-clause (3) remains the result will be
that it will be taken up by the United Provinces Government but not
by the other Governments, and so the factories in other provinces will
have an advantage of paying less for their cane and hence getting more
return than the factories of the United Provinces. Now, Sir, with
your permission I will also mention the views of His Excellency
the Governor of Bihar and Orissa. A Sugar Conference was held at Patna
on the 4th January, 1934. In inaugurating the Conference His Excellency
the Governor pointed out clearly a few practical objections with regard to the
fixation of prices or minimum prices of cane in his address in opening the
Conference and said that he was diffident. He observed that a fair price
for cane in one locality was not necessarily a fair price in another and a com-
mon formula might work out most inequitably for both contracting parties.
Moreover, he added, that if a factory was prohibited from buying cane below
a certain price there was no compulsion either moral or material for it to con-
tinue to work for a single day after the season ceased to be profitable, and it
might be that the unsaleable surplus for the cultivator would be increased
and be turned unprofitably into gur, fed to the cattle or used as field manure.
He also pointed out that by fixing a minimum price the cultivator might
get better paid for a part of the crop but on the whole might find himself worse
off on account of the large waste involved by early closing down of the factory.
He concluded by saying that the problem of ensuring that a minimum price
fixed by the Government should reach the actual grower of the cane was one
of the most difficult in the present situation. So, Sir, that Conference was
not agrecable upon this measure. I find that in the teeth of the opposition
from all the Provincial Governments the Bill is being enacted and then it is
made permissible. It will certainly hit hard the United Provinces. When I
say this I am also speaking for the benefit of the agriculturist, because, as
pointed out, these difficulties will crop up. Itis very difficult tofix the quality
of the cane and most of the cane is not of that improved variety for which I
think the price will be fixed. Even if a sliding scale is fixed I am of opinion
that it is very difficult to fix a scale for dry cane or half-dried cane or cane
which gives much or less sacrose. There are so many things involved in this.
Therefore I agree with the views of all these Local Governments that it will
ultimately go against the cane-growers and the measure instead of doing
any benefit is likely to do harm to them.

Tue HoNouraBLE KuaN Baapur Mian Sk FAZL-I HUSAIN: I
have not been quite able {0 understand what the Honourable Member has in
view. Does he think that by this amendment the Act will become unen-
forceable in any province ?

Tae HonouraBLE Rai Bamabpur Lara MATHURA PRASAD
MEHROTRA : It should be for the whole of India or for no part. That
is my object.

Tee HoNouraBLE KnaN BARADUR MiaN Sik FAZL-I-HUSAIN : Then
he thinks that by the elimination of sub-clause (3) of clause 1 one of the two
objects will be attained, one being that the Act will become unenforceable in
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sny province, or that it will be compulsorily enforced in all provinces. Well,
before explaining once more what Government’s policy is, may I invite his
attention to clause 3, which has already been passed by the House, showing
that Local Governments will possess the power to create these controlled areas
and to fix prices. Therefore one of his two objects, that it should not be en-
forced in any province, cannot materialize. Therefore he recognizes and
admits that his amendment cannot make the Act unenforceable in any part of
India. Now, let us see whether his second object, that it should be com-
pulsorily enforced throughout India, is achieved by the omission of sub-clause
(3). If he again refers to clause 3, which is the enabling clause, he will see
that it does not compel any Local Government to enforce the clause. There-
fore the elasticity which is the very essence of the Bill remains and it will be
open to the United Provinces Government to enforce it tomorrow and it will
be open to the Bihar Government to refuse to enforce it for five years. There-
fore, obviously my Honourable friend cannot achieve either object he has in
view by this amendment, which I trust therefore he fecls it unnecessary to
press.

Now, as regards the desirability or otherwise of his two objects, they go
contrary to the very principle of the Bill and therefore I cannot accept the
amendment. I take this opportunity of making one comment on my Honour-
able friend’s speech and of repeating what I ventured to submit yesterday.
Honourable Members will find that it pays to obtain their information and
knowledge from original authorities rather than from extracts quoted by a
propagandist publication. If my Honourable friend had taken the trouble
to study the Sugar Conference proceedings, he would not have got himself
involved in making allegations which are not borne out by the proceedings
of the Conference. For instance, he said all provinces excepting the United
Provinces opposed the proposal. That is not a fact. I happened to preside
over the Bugar Conference. What the Punjab, Madras and Bengal said was

*“ We have either no sugar factory, or perhaps one or two. The problem has not
arisen in our province. We are not in a position to say what should be done, nor has there
been any trouble in our province which would have led us to inquire into the matter and
form an opinion ".

The Sugar Conference was quite clear that there were but two provinces in
India, the United Provinces and Bihar, which were concerned and they held
opposite views. Therefore to begin to name——

Tae HonNouraBLE Ra1 Bamapur Lara MATHURA PRASAD
MEHROTRA : May I know if the SBugar Conference arrived at any conclu-
sion on this point ?

Tre HonouraBLE KHAN BARADUR MiaN 81r FAZL-I-HUSAIN : Here,
again, my Honourable friend would never have put that question if he had
éven cursorily glanced through the proceedings of the Conference ; he would
have seen that there were certain resolutions passed. There was resolution
No. 1 passed which dealt with this question. There was, again, another reso-
lution concerning legislation. He has talked about divergence of opinion.
There was a world of divergence of opinion. The representatives of
suger-cane growers said they wanted protection. The representatives of
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millowners said, with the honourable exception of one or two British firms,

“ They want no protection ; they are getting too much already ; (overnment should

not interfere. This is very important. Why should Government interfere? They are
getting much more than they used to .
There were representatives of Government and sugar-cane-growers saying
that factories were making a good deal of income. Some representatives of
millowners kept discreet silence, while some took it upon themselves to say
that they were running at a loss. Such divergence of opinion, I presume,
must exist in all human affairs. The human element is there. Self-interest
is there. Class interest is there ; but it devolves upon those who have to
conduct the affairs of the country to see that class interests do not swallow up
the interests of the country as a whole or the interests of all persons concerned,
and it is this which it is hoped Provincial Governments will be able to do better
if they acted within their powers which this legislation hopes to invest them
with. Sir, this is really wide away from the point. The main point in the
discussion was my Honourable friend’s amendment. He recognizes that
it does not serve the end he has in view. Therefore I hope the House will
reject it in case he does not withdraw it.

The amendment* was, by leave of the Council, withdrawn.
THE HoNoURABLE THE PRESIDENT : The Question is :
* That olause 1 stand pert of the Bill."”

The Motion was adopted.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

TaE HoNoURABLE KHAN BaHADUR MiaN Sir FAZL-I-HUSAIN (Educa-
tion, Health and Lands Member) : Sir, I beg to move :

* That the Bill to regulate the price of sugar-cane intended for use in sugar factories,
a8 passed by the Legislative Assembly, be passed.”

In view of the lengthy discussion we have already had, I do not think the
House would like me to make another speech.

Sir, I move.

TeE HoNoURABLE Rar Bamapur Lara RAM SARAN DAS (Punjab :
Non-Muhammadan) : Sir, I rise to oppose the passage of this Bill. I may at
the outset mention, Sir, that I practically own no interest in any sugar mill in
India, nor have I a proprietory sugar mill of my own, so that my position
becomes quite clear, that I deal with this Bill as a landlord and not as an indus-
trialist concerned in the industry. The Honourable the Leader of the House,
when I interjected during his speech yesterday, and termed this measure
as a skeleton measure retorted and said it would appear as a skeleton to those
millowners who tried to convert the cane-grower into a skeleton. 1 say, Sir,
that that remark will equally apply to the Government when they like to use
this measure and to turn a sugar mill concern into a skeleton. The Honourable
the Leader of the House yesterday during the course of the speech which he
delivered after I interjected clearly admitted that this Bill was liable to be
abused. Sir, to frame a measure which can be easily abused and to ask that
measure to be passed is a matter which I leave to Honourable Members to
judge for themselves. I called this Bill a skeleton Bill, because it does not
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lay down any fundamentals as regards the determination of the prices of
various classes of cane. It gives practically a blank cheque to Provincial
Governments. Whenever we wanted to move any matter in this House which
was a provincial transferred subject, the reply which we used to get here
was that it was a matter for the Provincial Councils to deal with. The Honour-
able the Leader of the House has just said, in reply to my Honourable friend
Rai Bahadur Lala Mathura Prasad Mehrotra, that this Bill when passcd into
law may or may not be adopted by the provinces. That shows that there is
no necessity of putting this Bill in the Central Legislature because this is not
even at this stage intended to be an all-India measure. It would have been
much better if the Local Councils had not been usurped of their legitimate
function. Yesterday the Honourable the Member for Agriculture eulogized
the speech of my esteemed friend the Honourable the Maharajadhiraja of
Darbhanga. He praised his speech very much and said it was a very eloquent
speech and so on, but he failed to deal with the principal points raised by the
Honourable Maharajadhiraja. I should like to ask the Member for Agricul-
ture by what criterion they will fix the fair price of cane ? This Council has
a right to know from him how that will be done, how the various grades of cane
will be classified and who will decide the quantity of juice, after being ex-
posed to the sun for any number of days, in various factories and during its
working hours ?

TrE HoNouRABLE KHAN BaHADUR Miax Sir FAZL-I-HUSAIN: Who
decides now ?

Tre HoNouraBLE Rar Bananur Lara RAM SARAN DAS: Now it is
decided by the mill experts who know their job well. I am afraid if this Bill
is passed into law the matter will probably be put into the hands of some sub-
ordinate official who will invariably not be competent.

Sir, I should also like the Honourable the Member for Agriculture to say
what return does the Government propose to give to the cane-grower on the
sugar-cane that he produces. Sir, T consider this measure to be the thin end
of the wedge as regards interfering in the working of the industries. It is
a very bad precedent and an unprecedented and novel sort of legislation which
the Government has introduced to regulate the price of the raw material. I
do not think there is a parallel in the world of this sort and I would also like to
know from the Honourable mover of this Bill whether this Bill is the first of its
kind or whether other raw materials will be similarly dealt with? I welcome
a measure which raises the price of agricultural produce but at the same time
I do not want a pious Act and a pious wish enacted in this House in the shape
of the thin end of the wedge. My own conviction is, Sir, that even if this
measure is passed in this House, which I hope it will be——

TaE HoNoURABLE KHAN BARADUR MiaN Sir FAZL-I-HUSAIN : Hear,
hear! '

Tue HoNouraBLE Rat Barapur Lara RAM SARAN DAS——there
will not be any hope of successfully working it. The Leader of the House has
been pleased by my remark that it will be passed by this House. I am sorry
to'say, Sir, that this House today, when the presence of the elected Members
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is very meagre, cannot prevent any measure from going through at the tail
end of the session. Sir, my Honourable friend, the Nawab Sahib of Hoti,
rightly observed yesterday that he did not like the Government to interfere
in the fixation of the prices of agricultural raw produce. I know it as a fact,
Sir, that in the Punjab and in other provinces efforts by the agriculturists are
being made to get the revenue and the water-tax reduced because the prices
of produce have fallen. The settlement departments in various provinces
have at intervals of a certain number of years revised the settlements with a
view to enhance the revenue. The time has now come when the enhancement
of revenue has become impossible and perhaps Government will use this way
to temporarily raise the prices of raw materials and thereby probably to en-
hance or to justify their land revenue. Sir, yesterday when I observed that-
out of the extra revenue that the Central Government will get out of the sugar
excise duty the grant to the Agricultural Research Institute be doubled, the
Honourable the Leader of the House observed that we did not appreciate _the
working of the Agricultural Research Department. We, Sir, fully appreciate
the work which the Agricultural Research Department is doing and that was the
reason why I wanted the grant to be doubled. As far as cotton, wheat, sugar-
cane, etc., are concerned, it has done a great deal in that direction. In the
Punjab the Coimbatore type of sugar-cane has been introduced which has .added
to the earnings of the agriculturists and has also been a great factor in not
allowing the cane to be stolen for chewing purposes. Instead of telling us
whether they will or will not double the grant to the Agricultural Institute, the
Honourable Member fell into platitudes and there he ended without making a
definite statement. He simply said their activities will be enlarged but hedid
not say to what extent the activities will he enlarged and what further allot-
ment of funds from that extra income will be devoted to this purpose.

Then, Sir, my Honourable friend, Nawab Mohammad Hayat K}mn
Noon, was much surprised at my opposing this Biil. He was surprised
because I being a landlord ought not to have opposed the Bill. I think the
Honourable Nawab would be amply satisfied by the arguments that I have put
forward now, and will see that there were some reasonable grounds for my opposi-
tion. I want the prices of the agricultural produce to be raised. Iwant all
measures which can be effectively worked to be passed which will actually
result in raising the prices. But I do not want to let a precedent be created
which will interfere with the working of the industries and which may lead
possibly to their destruction.

Tue HoxourasBLE Nawas Mauik MOHAMMAD HAYAT KHAN NOON :
Is it not a matter to raise the price of sagar-cane ?

Tux HoNoUrRABLE Rar Bamapur Lara RAM SARAN DAS: It seems
#0 but my Hondurable friend does not realize that nobody in this world can die-
tate prices. A world dictator in the United States of America is now dealing
with this very difficult problem and how far he will succeed is a problem before the
world. To plunge into such violent experiments in my opinion is imprudent
and unwise. It is a question of supply and demand. Supposing the Govern-
ment fixes the price of the cane at a certain figure which does not suit the sugar
factory near it, what would be the result ? The question is whether the price
which is now being realized by the cane-growers in the various provinces is more
than what it used to be before, or whether that price is not more than the price
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upon which the Government assessed their land revenues and the water rates in
various provinces. I should like the Honourable the Member for Agriculture
to give us some figures whether the cane prices which are being realized
now by the cane-growers are the same as they used to be five years ago.
Are those prices the same on which the various assessments of land revenue
weremade ? If the sugar factory refuses to buy cane at that rate, what megsures
will Government adopt to dispose of the cane at a fixed price of those people for
whom they have allotted a certain area ? Supposing a particular cultivator
stands in need of money and he wants to dispose of his cane a little below
the price which has been fixed by the Government. What will that man do ?
Cane is a material which if exposed to the air and sun day by day begins to dry up.
‘The more you store it, the more it dries. S8ir, taking all these points into
consideration, I am strongly of opinion that this Bill is an unworkable Bill and
ought not to be adopted by this House. I consider, Sir, that this Bill is an in-
direct addition to the excise duty. Itisalsoanindirect way of raising taxation
or revenue, because my own impression is—in case I am wrong the Honourable
the mover will put me right —that the object is more to justify the con-
tinuance of the present high land revenue and anything else which has prompt-
ed this Billto be launched. The Honourable the Leader of the House himself
admitted yesterday that this Bill was simply being introduced because of the
Sugar (Excise Duty) Bill and so of course the reason becomes patent. The
Government yesterday, through the Honourable the Leader of the House, ex-
pressed a great deal of sympathy for the poor agriculturist. When we see in
actual practice whether this wish is sincere and whether Government actually
do anything to help materially the agriculturist, I am sorry that the impression
we get is otherwise. In the Punjab, the zamindars made a hue and cry that
as the prices of the various stuffs have fallen, land revenue and water rate
should be reduced. They also claimed that when Government was making
from 35 to 42 per cent. on the various canals—on some of the Punjab Canals
the Government are making more than 40 per cent. rent—is that the way to help
the agriculturist ? Why should not Government have a reasonable return
upon the investment they have made on the canals ? Sir, they have taken
this one measure to show that they will be able to increase the price.

I understand that this Bill was originated by the gifted Governor of the
United Provinces. That is my impression, Sir. I may be wrong in that.
But that is what the general impression of the public is, that this Bill was
originated by His Excellency S8ir Malcolm Hailey. Bir, the object under-
lying the Bill of course islaudable, because it poses anyhow to help the agri-
culturist. But, Sir, I would request the Honourable the mover and this Honour-
able House to leave this matter to the discretion entirely of the L.ocal Councils
and of Local Governments. In casethey consider that there is any necessity
for such a measure being introduced, they can introduce this measure in their
province. I dislike such a measure being thrust upon the provinces. If this is.
the beginning of autonomy which the various provinces are soon to have,
I think it is a very bad augury. The Honourable the Member for Agri-
culture also observed that there were only one or two sugar factories in the
Punjab I might mention for his information that I know of more than six.
or seven factories—— ‘
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¢t Tre HoNoURABLE Rar Basapur Lara MATHURA PRASAD
MEHROTRA : There are 12 factories in the Punjab.

THE HoNOURABLE Rar Bamapur Laia RAM SARAN DAS: My
honoursble friend says that there are 12 factories——-

THe HoNOURABLE NawaB Marik MOHAMMAD HAYAT KHAN
NOON : Old ones.

Tre HoNourRABLE KnHAN Bapapur Miax Sir FAZL-I-HUSAIN : Can
fou give me the date on which these 12 factories existed ?

THE HoNOURABLE Rar Banapur Lara RAM SARAN DAS: Well,
8ir, I will try to give the information I have and to mention the places.

Tae HonNouraBLE Kuan Baunapur Mian Sk FAZL-I-HUSAIN:
There is no use mentioning places. I want time. I want to know whether
these factorics existed on the 1st April, 1933, and, if 8o, how many ?

Tue HoNOURABLE Rar BAHADUR Lara RAM SARAN DAS: 1 under-
stand the factory at Sonepet, the factory at Amritsar, the factory near
Batala, and the factory near Gujranwala existed before that date.

Tee HoNoURABLE KHAN BaHADUR MiaN Sir FAZL-I-HUSAIN :
In working order on 1st April, 1933 ?

Tue HoNOURABLE Rar Bamapur Lara RAM SARAN DAS: Yes,
that is my information.

Tae HoNouraBLe Nawas Mauix MOHAMMAD HAYAT KHAN
NOON : There is no old factory at Gujranwala. One was started last June
or July. I know Gujranwala. I was therenearly five years. The factory
was started in June or July and it might have been completed last January.
As regards the factory at Amritsar, it isnot a factory for making sugar from
sugar-cane but it is a factory for making sugar from gur. Similarly, the other
factories, so far as I know, are factories for making sugar from gur. Besides
Sonepet, I do not know of any other cane-crushing factory before last year.

Tae HoNOURABLE Rar Banapur Lara RAM SARAN DAS: Well,
the Honourable Nawab Sahib has made a distinction between factories which
turn out sugar from sugar-cane and sugar from gur. I find no such difference.
The Amritsar factory has been in existence for a number of years now.

Tee HoNouraBLE NawaB Marix MOHAMMAD HAYAT KHAN
NOON : This Bill is not for fixing the price of gur. It is for fixing the price
of sugar-cane. It does not affect these factories.

Tue HoNOURABLE Rar Bamapur Lara RAM SARAN DAS: It does
affect these factories because, after all, the price of gur will be based on the
price of sugar. On principle when you give protection to a cer.ain industry,
upon the recommendation of the Tariff Board, and turn round after the lapse
of a very small period to begin to impose an excise duty is a departure which I
very much deprecate.

.~ Tae HonNouraBLE KuaN Banapur Mian S FAZL-I-HUSAIN: 1
thought we had finished with that Bill yesterday !
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Tae HonoumasLe Rar Bamapur Lara RAM SARAN DAS: This
Bill, 8ir, is part and parcel of that Bill. The Leader of the House himself
observed in moving for consideration of this Bill that it followed
11 a.u. a8 a consequence of the other Bill, as it concerns the raw material
for sugar production. I think my argument equally applies.

With these few words I oppose the passage of the Bill.

Tae HoNouraBLE Mr. HOSSAIN IMAM (Bihar and Orissa: Muham-
madan) : Iam afraid when I spoke at the second reading I was misunderstood
by some of my friends and I wish to clear up the points. I did not oppose
this measure because I regarded it as harmful to the agriculturists. I oppose
it hecause I find it insufficient. It does not remedy even a substantial part of
our trouble, the agriculturists’ troubles. I am going to recite those and give
suggestions. If it was a measure which cured our ills we would have welcomed
it with open arms. Even if it had been a palliative we would have been grate-
ful. But when we find that instead of either, we are being administered a
narcotic which will benumb our senses we cannot but oppose it. The require-
ment of the agriculturists is more money. All other things are a means to that
end. Therefore, in order to increase the purchasing power of the agricul-
turist we ought to go deeply into their troubles and find out what they require.
My own diagnosis is that we want better qualities and more productive
varieties of cane to be produced by the growers. It would matter little
whether we get five annas or four annas per maund, if we can produce only 100
maunds an acre. But if we produced 250 maunds per acre and got only
four annas per maund we would be much better off. It is for this reason that
when this protective measure was before the House in 1932 I appealed for the
agricultural aspect to be looked into. Now, again, I appeal to the Govern-
ment to increase the productivity of the land in which cane is grown by intro-
ducing better varieties and by making arrangements to supply manures at
cheaper rates. Then our requirement is that we should have facilities for
transport. If we can bring our canes from greater distances at cheaper cost
it would be profitable for us to dispose of a greater quantity of cane than we are
disposing of now. Then, the greatest difficulty of all from which the Indian
agriculturist suffers is the want of credit facilities. For this purpose we tried
our best during the Reserve Bank discussion, and we have tried before and
since, to get more facilities in this direction. If it were found possible for
Government to help the agriculturist to tide over their difficulties we could
hold out and we could dictate our prices to the millowners. If we have no
credit facilities then the provisions of this Act will not be able to give us the
relief which we want. In this connection I should like to make a suggestion
to the Honourable Member and if he finds it feasible he may adopt it on
some other occasion. Some industries have imposed a cess upon themselves.
If we could have a cess, say, of a pie per maund, to be paid by the sugar-cane-
growers and a pie per maund to be paid by the mills also, with a contribution’
of a like amount from the Government, to make a fund to provide credit faci-
lities for sugar-cane growers, it would be very helpful to the growers. Sir,
I am afraid when we suggested during the discussion of the last Bill a grant of
more money to the Agricultural Department, that good intention of ours was
not appreciated by the Member in charge. We had no axe to grind. We
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simply wished that this Department which is somewhat like the transferred and
nation-building departments in the provinces should get its due share and, if
necesary, more than its due share. Asfar as this Bill is concerned, my
Honourable Leader has said that it would have been better if the Provincial
Councils had been left in charge of these things instead of the Provincial
Government. The Councils do not come in anywhere in this measure and this
being a transferred subject we regard every encroachment either by the Local
Government or by the Government of India with a certain amount of suspicion.
And the only justification which there could be for bringing forward a Bill
in the Central Legislature would be to establish uniformity in an all-India
industry, the uniformity lying in the price that could be fixed. If a minimum
price were to be fixed by this Bill, that no matter what variety it is or what
kind of cane it is, it shall not be sold at less than four annas, then there would
have been some justification for bringing forward a measure in the Central
Legislature. Without any quantum of the minimum price being fixed by the
Central Legislature, the whole basis of bringing a measure in the Central
Legislature disappears, because of all the other matters the Provincial Councils
are better judges and they could have better disposed of them. As it is now,
we find that either the Government of India or the Local Governments will
function to the exclusion of the Provincial Legislatures. Sir, my own diag-
nosis is that this Bill was more or less a vote catching Bill, brought as a bait
to the agriculturists in the Assembly and the Council of State to placate them
and to get their support to the bigger measure, the Sugar (Excise Duty) Bill.

As it was brought forward with that intention the result was that the Bill

suffers from want of foresight and a certain amount of rawness. It is not well

considered.

Sir, as regards the point about which my Honourable friend Saiyid Raza
Ali twitted me by saying that some of my suggestions could not be reconciled
with each other—about the way in which millowners could override this
measure—I thought that when even a novice like myself knows that it is
permissible to enter alternate pleas, he would not take me to task for playing
the game which his profession has been playing for a long time. It is the privi-
lege of the defence to enter alternate pleadings, not of the prosecution. Here,
8ir, the Opposition is in the happy position of being the defence. Sir, this Bill
although it might do a certain amount of good—no one can deny that—

TrE HoNoURABLE KuAN Banapur Mian SIR FAZL-I-HUSAIN: No,
it is denied by your Leader !

Tre HoNouraBLE Mr. HOSSAIN IMAM——it is capable of doing such
& slight measure of good in comparison with our troubles, that I think Govern-
ment would have been better advised to bring forward a more comprehensive
measure—a well thought-out measure—than the present measure.

Tee HonouraBLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA (United Provinces Central : Non-Muhammadan) : I have made
my position clear yesterday that I am for the fixation of prices and for better
prices of cane, but not through the measure that is before the House. I think
that by this measure we will do more harm than good to the cultivators.
The only way for fixation of prices is to form co-operative societies and let these
co-operative societies be attached to every factory. Sir, we have done the same
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thing and we consider that there is no other possible way for the fixation of the
price of cane. It is impossible to get the same variety of cane from places
.within a radius of even two or three miles from the factory. Our experienceis
that we daily receive canes of different qualities, fresh and good cane, cane that
was cut three or four days ago, half dry cane and cven half burnt canes. All
these kinds of cane are brought to the factory, and as this co-operative society
is meant for the benefit of the cultivators and as the cane is to be supplied by its
own members, the factory paid the same price to everybody, but certainly at
a loss to the factory. I think no other factory would do that. When the
Government is going to fix the price of cane and place an excise duty upon
factories the factories would naturally resent it and will not take the inferior
cane. The result will be that the poor cultivator will suffer and therefore,
8ir, I think this measure is not in the interests of the cane-growers.

TueE HoNoURABLE Satvip RAZA ALI: It may be a minimum price or
minimum prices ; it may be one, two, three, four or any number of prices for
different qualities of cane.

Tue HoNouraBLE Rai Banmapur Lara MATHURA PRASAD
MEHROTRA : I quite agree with my Honourable friend, but the difficulty is
will the Government appoint a competent authority at the gate of every factory
for solving this problem. A scale of price is fixed, the cane is brought before the
factory and the manager or the chemist says, * This quality of cane is inferior ;
this can be classed in the last grade . Who will be there all the 24 hours to

.determine whether the cane is of that quality or not? Caneis received at the
factory all the 24 hours. If Government is going to do that it will have to
appoint three competent men for every factory at eight-hour shifts, who will
be present all the 24 hours to decide whether the caneis of that quality or not.
That is not an easy problem at all ; it is very difficult. Therefore, Sir, we think
that it will ultimately harm the cane-grower instead of doing any substantial
good. These are some of the difficult questions that strike me and I would like
the Honourable the Leader of the House to throw some light upon them. It
would be difficult to determine a standard quality for which the price is to be
paid. For instance, should a factory buy cane giving a smaller yield of sugar
at the same rate as that givinga larger yield ? How are the quality disputes
to be settled ? What will the grower of inferior cane do with his cane if he
cannot sell it to the factory at a lower rate ? Is the price of cane to be fixed
for dry cane or for fresh cane ? What will the cultivator do with his dry cane ?
Is the cost of carriage to the factory gate to be deducted or not ; otherwise why
should the factory get cane from a distance and what should the grower of that
cane do with it ? Supposing a grower is at a distance of ten miles and a mini-
mum price is fixed, what will be the result of that cane ? The factory would
not like to have cane from ten miles away or when it is brought to the factory
gate becomes half dry. They will have the cane which is quite fresh and which
can be had close to the factory. What will the cultivators do if the cane i8
refused by the factory ?

~ Tee HoNouraBLE Masor Nawas 8re MAHOMED AKBAR KHAN:
They can go to an arbi ration board surely showing the sample?
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Tax HonNouraBLE Rar Bauapur Lara MATHURA PRASAD
MEHROTRA : This is not a commodity which can wait for an arbitration
board. Every day and every hour the cane deteriorates, and by the time the
arbitration board decide, the whole thing will be useless and the tenant will
not get a single pie.

Tre HoNOURABLE Masor Nawas S;ik MAHOMED AKBAR KHAN :
May I interrupt the Honourable Member ? There is the kanungo, there is the
patwart, there is the naib tahsildar, there is the taksildar, and there is the
Revenue Assistant. They can value the thing. (4n Honourable Member :
“ All present at the factory ?”) Somebody will be present.

Tue HoNoURABLE Rar Bamanur Lara MATHURA PRASAD
MEHROTRA : Even if somebody resides in the factory, what will happen if
in & locality there ere two or three factories ? Would the Honourable Member
like them to live there and devote the whole time for these arbitrations only ?
That is not possible. The Government will have to appoint a special staff.
Then, if a price is fixed, there will be hardly any impetus to improve the quality
of the (ane ; the interest of the factory owners will cease. .

Tae HoNOURABLE Major NawaB Sir MAHOMED AKBAR KHAN:
What about the lambardars of the village ? Cennot they decide ?

"THE HoNOURABLE Rar BaHADUR Lara MATHURA PRASAD
MEHROTRA: They willrepresent only one party as they are interested them-
selves. Is he to supply the cane to make gur or manufacture sugar as khand-
saris? How canit be discovered whether middlemen bought cane to sell to a
factory or gur maker or khandsari ? This Act provides that there will be
licensed contractors. It will be very difficult to determine whether a certain
contractor is going to supply cane to a khandsari factory working with less
than 20 men or to a factory or how much he has supplied to that factory and
how much to other factories. These are very intricate questions connected
with this Bill. Then, Sir, what would happen in a case where the cultivator
grows cane of an unsuitable quality, as, for instance, in Bihar, where
cultivators grow C. O. 206? T think if the factories are not to take
that type of cane it will be a very bad day for its growers. Then, Sir,
what will happen when there is an excess of cane? The cane will
fetch no price until it is carried over long distances to the factories. If
the cane-grower turns this cane into gur he will not get more than two
annas per maund, so he will try his best to take it to the factory whether
they would be willing to pay three to four annas per maund, making fifty to a
hundred per cent. more than he would have got by turning it mto gur. What
will be the fate of these cane-growers ? I think most of them will lose rather
than gain by this Bill. Therefore, Sir, I think it would be in the best interest
of the cultivators and cane-growers, whom I have the honour to represent and
for whose sake I have started a co-operative factory in the United Provmcgs,
to withdraw this Bill and bring in another measure by which all the factories
may be able to take their supply of cane through co-operative socleties and
Government may spend a portion out of this sugar excise duty for making the
co-operative societies and that is the only way to solve the problem so far aa
the agriculturists are concerned.

M2C8 a
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Tar HoNourABLE KHAN BaHADUB Miax Bir FAZL-I-HUSBAIN: S8ir,
at this last stage we have listened with very great interest to three speakers
of the Progressive Party,. all three of them speaking not as those interested in
mills but as those interested in cane-growers. The Leader of the Party declared
that he was speaking in the capacity of a canc-grower himself. 8ir, I do not
know to what extent the solicitude of the Honourable Member tospeak on behalf
of cane-growers is a device, which they said was responsible for this Bill, for
catching the votes of cane-growers. This requires a certain amount of search-
ing of hearts. If I am producing this Bill to catch the votes of those interested
in cane-growers, are not the professions of those three Honourable Members to.
be keenly interested in cane-growers also due to their desire to propitiate the
cane-growers of their constituencies ? But let me remind them, Sir, that the
cane-growers, of the country are learning by experience. They are not
satisfied with professions of interest that the Honourable Members may give
expression to. They also want to know what these sympathisers and suppor-
ters of theirs have actually said. To take the Honourable Members in turn
the Honourable the Leader of the Party said this measure is a pious measure.
Iam very glad, Sir, for his being so generous as to say that it is not an impious
measare. I am very glad that it is a pious measure. Every measure, Sir,
conceived with the object of doing good is a pious measure. If, thereby, by any
chance, Sir, he meant that it is a measure which is only pious and of no use—
I trust that was not his meaning-----

Tne HoNouraBLE Rat Banapur Lara RAM SARAN DAS: That
was my meaning.

Tae HoNouraBLe Kuan Bauapur Miax Sie FAZL-I-HUSAIN: If
that is his meaning, Sir, I have nothing but to express regret at this levity on
his part. To call my Bill a pious measure and to call a pious person a person
who is of no use—

Tre HoNOURABLE Rai Bananur Lara RAM SARAN DAS: I called it
pious because it is unworkable.

Tue HoNoUrABLE KHAN BaHADUR Miax Sik FAZL-I-HUSAIN: I see
the Honourable the Leader of the Progressive Party has corrected himself.
What he means is that a pious person is & person who is not workable. Well,
8ir, I have never understood pious to mean this. Ialways understood pious to
mean a person who is actuated by the one desire to scrve the creatures of God
and to help them and to eliminate evil as far as it lies in human nature to do so.
Anyhow it was in that sensc that this Bill was conceived and I trust the House
will take it in that sense rather than in the impious sense to which the Leader of
the Progressive Party referred.

Now, I cannot really say, Sir, that I have followed every point which
the Honourable the Leader of the Progressive Party made. At one time he
says this measure is nothing short of placing a blank cheque in the hands of
Local Governments and that in doing so I am usurping the functions of the
Local Governments. Now, how can he reconcile these two statements ? If I
am giving a blank cheque to the Local Governments to write on that cheque
whatever they like, the power is being given to the Local Governments. 1have
signed and finished with it. They can write whatever they likeinit. A millios,
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a huntired millions, or a hundred thousand millions. Why does he say I am
usurping their functions ¥ How can these two things be reconciled ?

THE HoNoURABLE RA1 BAHADUR Lara RAM SARAN DAS: What 1
meant was that a blank cheque was being given to the Provincial Govern-
ments and that thereby the legitimate rights and functions of the Local Legis-
lative Councils were being usurped.

THE HoNOURABLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN: Oh,
now the Honourable the Leader of the Progressive Party is girding up his loins
to protect the rights and privileges of the Local Legislatures against the on-
slaught of the Local Governments ! May I remind him, Sir, that we entertain
no such fear. All that this Bill involves relates to agriculture, co-operation,
and industry and all of them-are transferred subjects. The Local Govern-
ments involved in these subjects are responsible ministries responsible to the
Local Legislature. Therefore all this myth of Local Legislatures’ powers being
usurped by the executive is nothing else but moonshine.

Tue HoNoUrABLE Rar Banapur Lara RAM SARAN DAS: The
Minister will act with the support of the officials but not with the advice and
support of the Local Councils.

THE HoNOURABLE KHAN BAHADUR MIAN SR FAZL-I-HUSAIN : There,
agsin, the Honourable Member, having always felt called upon to assist the
Legislature in the centre rather than in the provinces, can hardly speak with
any experience of the subject. Let me assure him that Local Legislatures have
a soul of their own and a mind of their own and if he were to consult members
of his own Party he would scon realize that the Legislatures of their provinces
can assert themselves.

THE HoNoURABLE THE PRESIDENT : May I also point out that under
clause 3 the Local Governments may first consult the Legislatures?! There is
nothing to prevent the Local Government consulting the Legislative Council
by bringing forward u resolution and then proceeding to declare the area
notified. . '

TrE HoNouraBLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN: As a
matter of fact, Sir, lest this last speech of mine develops into a conversation,
I had better keep it in my own hand. The solicitude for the welfare of Local
Legislatures on the part of Members sitting opposite to me is absolutely un-
necessary. There is no one in this House more solicitous than myself to
protect the rights of Provincial Legislatures and Provincial Administration—
having been a Member of a Local Legislature myself and also one responsible
to a Local Legislature and arterwards an irresponsible Member as well. -So
I know exactly how the Local Councils and Local Governments stand.

Tue HonouraBLE MR, HOSSAIN IMAM :  Will the Honourable Member
say where provision is made tor the Local Council being consulted ?

THE HonouraBLE THE PRESIDENT : Clause 3.

Tue HoNouraBLE Mr. HOSSAIN IMAM : There is no mention of the
Local Councils or of their being consulted. »

- Tue Honourasre THE PRESIDENT : The Governor would not take
any steps without consulting his Ministers and it would be for the Ministers to
M208 oz
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oconsult the Council. ' There is no express provision in the Bill, but it gives
power to the Local Government to do so, if the Government so desires.

- Tee HoNouraBLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN: I am
presently coming to the point. I do not think you gave yourself a chance by
making the points which are truly relevant to the Bill, inasmuch as you also
professed to oppose the Bill on the ground that it had not gone far enough.
I am taking up that point. I am sorry I will be detaining the House for five
or ten minutes more. Since you seem to be very keen on the matter, it will
perhaps be as well for me not to give the impression that there is not a great
deal to be said relating to this Bill. The Honourable the Leader of the Opposi-
tion proceeded to say—a curious remark, I should have thought, for one whois
80 strong in accounts and in finance— that the absence of elected Members at
the fag end of the session has encouraged us to do a thing like this. Well, Sir,
how he can have miscalculated, I cannot for the life of ine understand. Yester-
day, his was the only discordant note about this Bill. True to the traditions
of independence of thought, my Honourable friend gave to the members of his
own party the right to express their own views and not be bound by party ties.
That does great credit to his leadership. His follower from the United Pro-
vinces expressed his opinion that the Bill was a good one and was likely to be
productive of good results. His second follower, also from the United Provinces,
said that he is for the principle of the Bill, and he provided what I may well
term the artistic touch. He is out and out for the cane-grower. He is ready to
help them in every way. He has started co-operative societies. The cane-
grower must have a fixed price. A price can be fixed according to him. It has
been fixed by him. It is working very well. That is a complete answer to all
the suspicions and doubts that are entertained by the Leader of the Opposition.
The only difference between that Honourable Member and myself is——

Tee HoNouraBLE Rar Barapur Lata MATHURA PRASAD
MEHROTRA : On a personal explanation, Sir. What I said is this, that we
have been able to fix the price because the factory is meant for the cane-growers
primarily and for the capitalists secondarily. We do not want the factory to
make a huge profit. We want that the cultivators and the members of the
factory should be satisfied. It has therefore been practicable. Otherwise, the
factories which are established merely by the capitalists cannot do so as they
cannot be so oharitable.

Tae HoNoURABLE KHAN BAHADUR MiaN S81r FAZL-I-HUSAIN : Thanks
very much for this lucid explanation. Then, the Honourable Member from the
United Provinces and the Progressive Party hold the view that in order to solve
the problem what is needed is the transfer of factories into hands which are co-
operative and consist of cane-growers. Is that right ?

Tax HonouraBie Rar Barapur Lata MATHURA PRASAD
MEHROTRA : Yes.

Tee HoNouraBLE KHAN Banapur Muax Sk FAZL-I-HUSAIN: That
is really a suggestion which Members ought to take seriously into consideration.
1 for one think that the subject has been mentioned to me so suddenly, so abrupt-

‘ly, that I do not like to hazard any opinion on it. It is a suggestion, to my
mind, worth considering and exploring and discuseing. If he can carry his party
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with him on that subject, he may count on the support of a very large number
of people. I trust that in party meetings he will make his point and so conduoct
himeelf as to make his fellow Members listen to him and see the reason that is
behind his proposal. The Honourable the Leader of the Progressive Party
started his speech by dissociating himself from the millowners and from every-
body except the cane-grower, and curiously enough, he proceeded to say that
this Bill will in course of time make the factories into skeletons implying there-
by that the cane-grower will become fat and strong, while the factory will
dwindle into a skeleton. Well, Sir, if that is the picture——

THE HoNOURABLE Ral BanADUR Lara RAM SARAN DAS: What T
meant was that if the factory closes down on account of the high price fixed
for the cane, what will be the fate of the cane-grower ! How will he get a
fixed price ?

THE HoNOURABLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN: He was
afraid one stage will arrive where the factory will become a skeleton and there-
fore will close down; and the next stage will be when the cane-grower will
become a skeleton. Is that so ?

THE HoNOURABLE Ra1 BasADUR Lara RAM SARAN DAS:  Yes.

THE HONOURABLE KHAN BAHADUR MIAN Sir FAZL-I-HUSAIN : Well,
Bir, I commend his foresight to the consideration of the House. I suppose the
cane-grower will be no . orse off then he was before this Bill. However, do
not let us talk of such horrid things. In the first place, no one in this House
Wishes the factory to be a skeleton. All of us Want the factory to remain and
to thrive and to do good business. Where would the consumers be if the factory
became a skeleton ? It is not our wish. ©ur wish is that the factory should
be strong, that it should make profits and good profits, but not too much pro-
fit at the expense either of the consumer or the cane-grower. Let us have a
fair deal. That is all Government is interested in.

TBE HoNOURABLE Ral BAHADUR Lara RAM SARAN DAS: Why not
define the limits of the profit of each, .., the grower and the manufacturer ?

THE HoNoOURABLE KHAN BaHaDUR MiaN Sir FAZL-I-HUSAIN: Oh,
T daresay limits will soon be found. As a matter of fact, the two interests
concerned When they are brought together will be far more reasonable than
their supporters are here inclined tobe. They will find a way, like the managers
of the co-operative factories who are, according to the Honourable Member
from the United Provinces doing'such good work. Whynot ? I trust that the
Honourable the Leader of the Progressive Party has not lost the cane-grower
in him in his enthusiasm for the industry.

Proceeding to his Deputy, he again made an entry with trumpets blowing—
What is this Bill 2 Tt tries to do a little good to the cane-grower ; not worth
looking at ; throw it away; we want something substantial ¢ Well, now, if
this little thing threatens his Leader to reduce the factories to a skeleton, if I
gave the full measure to the Deputy, there would be nothing left, not even the
skeleton of the factories. What a contrast, and yet it speaks volumes for the
independence of judgment of the members of the party! The Deputy says,
“You worry yourself about the price of cane! What nonsense ! Leave it
-alone ! There are too many difficulties in solving it! Let us produce more cane |
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Let us have better varieties !” As if, even if every acre produced more cane
and better cane, the question of price will solve itself. The price will still have
to be solved.

Tz HoNouraBLE M. HOSSAIN IMAM : There will be more in our
pockets.

Tre HoNOURABLE KHAN BaHADUR MianN Sir FAZL-I-HUSAIN: But
there cannot be more in your pockets till the price is fixed. You may produce
double the quantity of cane than you do now and sell it at leas than half the
price and then you Will not have more in your pocket. You will have less,
His was a pathetic attempt to run away from the difficulty, to talk in heroics
in order to cover his retreat from the difficulties. I trust he does not mind my
making this reference to a very human Weakness ? :

Tar HoNoURABLE Mr. HOSSAIN IMAM : All of us have weaknesses.

TrHE HoNOURABLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN: When
we are face to face With a difficulty which does not lend itself to an easy solu-
tion, well, we say, leave it alone ; let us say something ennobling and refined
or rhetorical and so on. Thatis all very well. Tamalwaysforit. Itproduces
a good spirit and raises our ideals. Within limits it is very good, but it must
be within limits and provided you go back to your difficulty to solve it. Well,
he has not tried to solve it in any way. He has only said, *“ Leave it alone, let
us produce more, and it will solve itself.” Well, these difficulties havea nasty
way of returning and refuse to solve themselves. The same observa-
tion applies to his remarks concerning transport and credit, points at which
we have never been at issue. They are all good points and Government is
always anxious to help in these matters. He has, however, made a very
useful contribution to the controversy in suggesting thet we should heve a
cess for cane-growers as well as for mills and that Government should make
its own contribution to the cesses obtained from these twosources. Nodoubt
the money is to be spent for the benefit of the cane-growers. He ended up by
remarking about the Legislatures. I will not repeat myself on that subject.
He need entertain no apprehension of Provincial Legislatures being left in the
background. It may bea matter of satisfaction to him to know that the move-
ment in the United Provinces comes more from the Legislature than from the
executive Government. He knows also that in his own province the Legis-
lature is persuading the Provincial Government to modify its views. There-
fore in view of these things how can he imagine that this Bill does anything
in the way of interfering with the powers of Local Legislatures or contains
any provision which curtails their powers ? As a matter of fact, Sir, the trouble
with the Honourable Member is this. I have presented them with a suit
length of cloth. One man says, you have not made me an ackkan and pyjama
ont of it. Another man says you have not made me a jacket and vest and a
peir of trousers. Another man says I wanted only a chaddar, I do not want &
suit. They forget that I have given them a piece of cloth. Each Local
Government is free to make a nice lounge suit out of this measure, or an
achkan and pyjama or, if it is so inclined, have a chaddar only, or make no
use whatsoever of it, lock it up in the almirah and not use it. If they had
understocd that this was really all I claimed to do and have done, all their
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criticisms would have been kept to themselves, and they would have said
to themselves, as soon as the Local Government proceeds to make a suit out
of this piece of cloth the people in the Legislature will see that they get what
they require and not what the Local Government imagines they do. I have
here the seeds of all the institutions which can be constituted with the object
of doing the greatest possible good to the cane-grower as well as to the mill-
owner. I pointed out clause 7, sub-clause (2) (a), wherein specific mention
is made of setting up advisory committees——

Tae HoNoURABLE Rar BarapUR Lara RAM SARAN DAS: Why not
make it obligatory then for the various Piovincial Governments to consult
their Legislatures ? '

Tre HoNourABLE KHAN BaBADUR MiaN Sir FAZL-I-HUSAIN : Again
I have to repeat myself which I do not like doing because the House does not
like it. My Honourable friend says, “ Leave the local Governments and Local
Legislatures free. It is their job. It is a transferred subject. Why are you
imposing your will on them ?”’  And yet the very next second he says, ‘“ Why
not make it obligatory ¥’ Assoon as I make it obligatory I take away their
freedom, I take away their initiative, I take away all the authority that they
possess. I impose my will on theirs. I work from the centre. I constitute
myself into another Roosevelt. He does not want me to do it and at the same
time he wants me to do it.

(At this stage one Member rose in his seat to interrupt.)

Tue HonouraBLE THE PRESIDENT : We are already pressed for time
and we should allow the Honourable Member to have his say.

Tee HoNourAaBLE KuaN Bawapur Mian Sir FAZL-I-HUSAIN : I
think the real trouble is that if & little more time is devoted to thinking than
to talking, the sessions of this House, or, for the matter of that, the sessions of
the other House, will not be 2s long as they happen to be. I am sorry that
my third friend of the Progressive Party hes departed. I just have a few
comments to meke on his speech, which wes an artistic one. He is for better
prices for the cane-grower. He is for fixing prices, but he says it can be done
only through co-operative agencies. Sir, I am free to confess that my own
personal views are very much the same. The trouble at present is that an
individual cane-grower or helf & dozen growers or even a dozen do not stand
the ghost of a chance ordinarily in standing up agsinst a factory in case the
manager of the factory is inclined to take advantage of his position. They
bring their cart-loads of cane to the factory. He can maliciously, unfeirly
and unnecessarily make them wait for a day and then say that the cene hes
deteriorated, that it is not fresh, or say that he has got too much already
and did not want any more. These things, I am assured,'have happened q.nd,
to the knowledge of some of the Members opposite, are happening.
Those who advise me that this is not a good enough measure and ask me to bring
in another, do they feel that at present the conditions in factories other than
those which are run on a co-operative basis are so satisfactory that they do not
want Government to take any measures ? Do they not reahzg that it is neces-
sary to do something to enable Local Governments to deal with the propogals
that various non-officials in the provinces are placing before them from time
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to time ? This Bill does no more than afford that opportumty I ohum tlmt
the amount of elasticity left to Local Governments is so great that this Bill
in no way interferes with cither their power of taking the initiative or of dealing
with the situation.

Now, I come to the last pomb—-a. shower of questions. How will the price
be fixed, variety of cane, various areas, various factors as to sugar-producing,
and so on. Do you think I am ]ustlﬁed in giving model answers to these
qne-tions which will be mooted perhaps in 10, 20 or 30 advisory committees in
each provinoce ? Certainly not.

Tre HonouraBLE Rar BArApUR Lara RAM SARAN DAS : But you
can lay down the principles ?

Tee HoNouraBLE KHAN Bamanur Mian Sir FAZL-I-HUSBAIN : I
cannot lay down the principles ; no one can lay them down. They will have
to be settled for each area with reference to the local conditions. There is the
question of varieties of cane. There may be areas controlled by clause 3, by a
Local Government where that question does not arise. There are factories
which are paying some price. Am I to understand that each manager of a
factorv is competent to judge between cart and cart, as to the sugar content
in each cart and its paying price with reference to that ?

Tae HoNOURABLE Rar Banapur Lara MATHURA PRASAD
MEHROTRA : Roughly ke does.

TaE HoNoURABLE KHAN BAHADUR M1ax Sir FAZL-I-HUSAIN : Rough-
ly that is true, he is supposed to do 8o ; and vet what happens is they come and
they go and they are paid on grounds entirely different from the sugar factor
or any other factor. What I want to do is instead of the upper dog or the lower
dog settling the issue on any one of these points, both of them having a third
party who will prevent any one having an unfair advantage over the other.
He will find out what is the difference and on what ground ; let each one put
forward his case. They know perfectly well what the factories paid last year
and even this year and what other factories are paying. Is it impossible for the
cane-growcr and the factory owner to settle between themselves what the price
should be ? Why should you assume that in every case they will disagree even
right to the end ?

Trwe HoNouraBLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : How will they be able to settle the minimum price ? The
factory will have to pay the minimum price.

- Tre HoNouraBLE KrAN Bamapur Mian Sir FAZL-I-HUSAIN : If
the factory says which is the minimum price they have to pay——

THE HoNoUrABLE THE PRESIDENT : I am afraid you are going into
hypothetical questions ; it is not necessary. .

Tue HoNoURABLE KHAN BaHADUR MiaN Sik FAZL-I-HUSAIN : I was
anxious, Sir, that these three Honourable Members should not feel that their
suspicions and conjectures have been brushed aside. I know, as a matter of
fact, that two of them are already converts and I do hope that the Leader
of the Party will realize that it is best to retain leadership by sometimes follow-
ing. the followers. - (Applause.) .



BEE e T SUGAR-CANY: BALL. %y

Tue HoNoUrABLE THE PRESIDENT : The Questionis i -
‘4t the Bill to regulate the price of sugar-oane intended for use in’ sugat factories,
a8 patscd by the Legislative Assembly, be passed.”” - R S A
- The Motion was adopted.

MATCHES (EXCISE DUTY) BILL.

Tae HoNoURABLE Sik ALAN PARSONS (Finance Secretary): Sir, I rise
tomove :

‘ That the - Bill to provide for the imposition and collection of an excise duty om
matches, as passed by the Legislative Assembly, be taken into consideration.”

The object of this Bill and the motive which has led Government to.
bring it forward are already known to Honourable Members from our budget
discussions. It will, I think, Sir, therefore be sufficient in asking Honourable
Members to take it into consideration if I confine my remarks to the one material
alteration which has been made in our plan since the introduction of the budget.
Honourable Members will recollect that the proposal then put forward was for
an excise duty of Rs. 2-4-0 per gross of match boxes containing not more than
80 matches each. That proposal was of course put forward by the Government
without an opportunity of consulting the manufacturing interests concerned,
because naturally we could not reveal to them before the introduction of the
budget what was essentially a budget secret. Since the introduction of the
budget, however, Government have had an opportunity of discussion with the
interests concerned and their representatives have also appeared beforc the
8elect Committee on the Bill appointed by the Legislative Assembly ; and a
point, a very good one, the main point, put forward by the manufacturing
interests was this, that it was necessary both in their interests and in the inter-
ests of the consumer of India to be able to place on the market even after the
imposition of this excise duty a box of matches which would sell at one pice,
and that if the duty was retained at Rs. 2-4-0 per gross of boxes, the one pice
box would be impossible and that the lowest retail price would necessarily be
two pice per box. Government, 1 may say, entirely accepted both those points,
namely, the desirability if possible of maintaining a one-pice box and the
likelihood that if that were done, consumption would not decline to the same
extent as if the retail price per box became two pice. They agreed, too, that
it was probable that they would get more revenue from the imposition of a rate
of duty which would allow the rate of a one-pice box than from any other

12 Noox. method. Therefore, in Select Committee it was proposed,-
and the proposal has been accepted by Government, that,
in lieu of a duty at the rate of Rs. 2-4-0 per gross boxes, containing not more
than 80 matches, there should be a sliding scale. There should be a duty of one
rupee per gross boxes containing not more than 40 matches, and that sma}l half-
sized box can, Government understand, be put on the market at one pice per
box ; a duty of Rs. 1-8-0 per gross boxes containing not more than 60 maw!les
each, and a duty of Rs. 2 per gross boxes where the boxes contain something
between 60 and 80 matches. These are the proposals in the Bill now befere the
Council. They have one very great advantage. They have not only been ac-
cepted by the Legislative Assembly but they represent agreed pl:oposals with
the manufacturing interests concerned. Now, in the introduction of & new:
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‘tax of this character, a tax affecting practically the whole of t he population of
India and dealing with an article which is sold annually o she extent of about
8,000 millions, there are many complications—complicationsin the working out
of which it is absolutely essential that Government should have the co-operation
of the industry. It is therefore a great advantage of the revised proposals that
we havein them carried the industry with us. They are proposals which I can
confidently recommend to this House. They have unfortunately one defect. We
cannot expect to get from them as much revenue as we originally anticipated,
though I must admit that, after hearing the match manufacturers, my own
view is that our original estimate of the receipts from a duty of Rs. 2-4-0 per
gross boxes was too high. As Honourable Members may remember, we antici-
pated that we should get Rs. 1,92 lakhs net from this proposal to central revenues,
after making allowance for Rs. 18 lakhs we have to give to Burma. We
are afraid it is impossible to anticipate that we shall now get that sum, partly
because I think we originally made an over-estimate which we certainly cannot
expcct to reach now the rates of duty are lower ; partly because during the period
before the imposition of the tax but after the proposal to imposeit was known,
there were very large issues from the factories and that stock will have to be ab-
sorbed before further issues are made, partly because the manufacture of these
small boxes of about 40 matches means some dislocation in factory methods;
and partly because we shall not be ready until I think the latter half of June to
issue banderols. For all these reasons, we do not now anticipate that we oan
expect to get in the current year an issue from the factories equivilent to
more than about nine months’ ordinary issues, and as we shall not get in this
year the tax for one of these months owing to the ordinary delay in the action of
8 new tax, we can only expect to get about eight months’ return from the new
tax in the current year. For these reasons we have found it necessary toreduce
our estimates for this year on proceeds from this tax from Rs. 1,92 lakhs to
Rs. 1,20 lakhs. '

Honourable Members will wish to know to what extent that reduction in our
estimates has in effect on our other budget proposals. Obviously if we are able
to get only Ras. 1,20 lakhs where we previously expected to get Rs. 1,92 lakhs, we
are not in the same position for giving assistance to Bengal and that minor
assistance to Bihar and Orissa and Assam by means of half the export duty as
we were before. We have no intention, Sir, of letting Bengal down and we think
we can do so in this way. As I have explained we only expect to get about
eight months’ receipt from the tax this year and we must therefore confine our
guaranteed distribution of half the export duty from jute to these provinces
to the proceeds for eight months, or two-thirds of the year’s proceeds. On
the other hand, should our estimates either from receipts from this tax or gen-
erally show an improvement, it is our intention to make up the balance to Bengal
and should we not do so what will be the effact on Bengal ? It will merely
be that they will add this year a certain amount, possibly Rs. 40 or Rs. 50 lakhs,
to their deficit. We propose to take that addition to their deficit into account
when dealing with their whole deficit debt and to see that in regard to that
particular sum no loss will fall on Bengal. 1 hope the House will regognize that
though our own resources in this connection have been somewhat restricted

' e have no intention of going back on the undertaking we have given 0
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Bengal, and that by the proposals which I have now had the honour of explain-
ing that effect will be obtained. As a result in our own estimates instead of a.
surplus of Rs. 19 lakhs in the current year we expect to get a surplus of only
Rs. 10 lakhs. '

8ir, I move.

Tre HonouraBLE Mr. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan): 8ir, I am afraid I will have to oppose this Bill because it falls on should -
ers Which are scarcely able to bear this burden. Matches are, as is well known,
an every day necessity even to the poorest in India and a tax on it has done more
harm to the popularity of Government with the masses than any action which
the Congress had taken. I, Sir, do not see eye to eye With our Honourable
colleague that we would be faced with a d:ficit of that am>unt which i involved
in making payments to Bengal from this tax. I find, Sir, thatlike a prudent
financier the Honourable the Finance Secretary has made a conservative esti-
mate of his income and he has placed the disbursement at a figure higher than is
absolutely necessary. These two elements, if counterbalanced, would make the
position of the budget quite secure. I shall give details of how we propose to
meet the deficit. The Honourable the Finance Secretary has told us that only
Rs. 1,20 lakhs are hoped to be got out of this duty. This small amount can
be had from three items which have been debited to the expenditure side but
which ought not to be so debited. The first and foremost is the sum of Rs. 58
lakhs which the Honourable the Finance Secretary has provided for paying
interest on wWar debts. The budget which Mr. Neville Chamberlain presented
in the House of Commons on the 17th made no provision for payment of
debts to America or to any other war debt creditor. That should have been
the guiding principle for the Government of India. This is the second time
that the Chancellor of the Exchequer in England has made no provision for
payment of debts and this is the second time that my Honourable colleague
has made this provision. On the last occasion he had not to pay and the
amount was unspent. The second item which I wish to disappear is Rs. 52
lakhs which has been provided under the heading of avoidance and reduction
of debts. These are for payment of the capital portion of the railway annui-
ties. I object to it on tWo grounds, firstly, that it is not a payment which ought
to be made from general revenues, and, secondly, it Will be better for the Rail-
ways to pay it for themselves so that they may get relief in interest charges which
they now pay. At present the position is that these payments, b‘ecause they
are made out of general revenues, are not debited to the ooxp.mercm! accounts.
This is a Wrong policy. If the railways have still something left in the Re-
serve fund it can be _utilized for payment of this amount because this will
mean that they will be saving in interest charges.

Tae HoNouraBLE Stk ALAN PARSONS: On a small point, may I
correct ? The railways unfortunately have nothing whatever left in their
Teserve.

Tre HonourasLe Mz. HOSSAIN IMAM: They have a little there
and their balance in the Depreciation fund is Rs. 13 crores. You can take a loan
as We are doing now in meeting our deficit from the loan account. Then, Sir, I
find that although the Honourable the Finance Member said in his speech that he
did not expect to have more than Rs. 30 crores of treasury bills on the average,

the provision that has been made for payment of interest in the memorandum
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mgghr!:ated by my Honourable colleague is Rs. 99 lakhs. The highest rete that
we have paid last year was not more than Rs. 2-8-0 per cent. on’treasury
bills. If we worked on that basis, Rs. 30 crores will require only Rs. 75 lakhs.
You have estimated for an expenditure of Rs. 24 lakhs more there. We find
that last year, t0o, he made more provision than what was really required.

Tre HonouraBLE THE PRESIDENT : Your suggestion is quite sound,
but is it possible now to alter the allocations when the Assembly has been
adjourned !

Tre HoNouraBLE Mr. HOSSAIN IMAM : The Assembly does not vote
theseallotments. Most of this is expenditure under the control of the Governor
General in Council and as such they are always open to readjustment. I
have brought forward a little detailed figuresin order to set at rest the point
that was made that if we throw out this Bill, Government will be placed in a bad
position of having budgetted for excessive expenditure. Sir, this Bill is open
to one very great constitutional objection. It provides for the participation
of the States in an income accruing in British India. = Sir, this is the thin end
ofthewedge. If we admit this liability, we will be nowhere. The States will
have as good a claim to our income from customs as they have now from
excis*. We know that India at present is unable to meet its expenditure
with all the income that is coming and what will be its position if we give to the
States the right to participate in the proceeds of British Indian taxation ?

My other objection is that this is a source of revenue which we had reserved
for the Federation in order to meet the deficits of the Federal Government.
An answer to this charge was given by the Honourable the Finance Member
when he said that the payment of part of the jute export duty to Bengal was one
of the functions of the Federal Government. There, I agree, but we also know
that we will have to give up a part of the income-tax too. Ashe was imposing
two excise duties, one, the sugar excise duty, should have been utilized to meet
that deficit and the matches should have been left untouched to meet the deficit
which is likely to occur from the loss of a portion of the income-tax. I would
therefore suggest to the Government not to be content even if they get the Bill
passed, but to find out ways and means by reducing expenditure so that we may
be in & position to do without that portion of the income-tax which has been
<earmarked for the provinces. Yesterday, Sir, I objected to the extraordi-
nary powers that are being given to the Governor General in Council by means
of these Bills. In this Bill this excessive power has reached a point at which
it is really impossible for any member of the Legislature to sit without doubt-
ing the necessity of having any Legislature at all. I refer to the provision in
elause 18 (3) in which power has been given to the Governor General in Council
to punish people with imprisonment which may extend tosix months. It would
simplify our duty to a great extent if we were to bring forward a Bill empower-
ing the Governor General to discherge all the functions of the Council of State.
‘There will then be no necessity of wasting the pub'ic money in having anybody
here. There ought to be some limit to the powers which are given to the exé-
cutive, Excessive powers are given to the executive not because there is any
desire on the part of the executive to get too much power but hecause I feel
that Bills are being introduccd with such rapidity and without sufficicnt const-
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deration tha.t'th.ere is no time left to fix up all the necessary items that will be
required and it is more as a safeguarding measure that they place such clauses
as parta of the Bill, in order to hide the fact that the measure has been conceiv-
ed in a hurry and is necessarily suffering from those defects.

8ir, the reduced purchasing power of the masses of Indians and the great
reductions in our agricultural prices and the increased customs duties reflected
in the prices of manufactured goods would have entitled Indians to look forward
to relief from taxation. But instead of that we'have been taxed more this year,v
and I wish to state that India is suffering from poverty and inability to pay.
The more the taxes increase the more incidence grows but the amount is always
falling. If we were to examine the total tax income of the Government we will
find that, in spite of the tax in some items being almost doubled and in:some
cases increased by 50 per cent., the total net income has not increased beyond
what it was in 1930. That is, Sir, an object lesson to the Government to give
up this easy way of meeting the deficit. The real way is to reduce our
external expenditure. Unless that is done and the drain on India is stopped,
we can never hope to have a balanced budget or prosperity in India.

Bir, I oppose.

Tue HoNoURABLE SiR ALAN PARSONS: The Honourable Member who
has just sat down gave three or four reasons against the adoption of this mea-
sure. Ishould like quite briefly to refer to each of them. First of all, he objected
to the measure because it will increase the price of a common article of use to
the poorest consumer. 1 have of course to admit that this is so. But there
are certain considerations which 1 think this Council will consider mitigate the
position. Since protection was given to the manufacture of matches in
this country internal competition has brought down the price very greatly.
Even as short a time back as 1923-24 1 believe no box of matches could be
purchased at less than one pice, and that is the rate at which a box will be able to
be purchased after this Bill has been brought into force. Secondly, of course, as
Honourable Members are no doubt well aware, taxation on matches is common
to most of the countries in the world, and at present and even after the imposi-
tion of this excise duty the purchaser in this country will obtain matches at a
very much lower price than in practically any other country. '

Tue HonourasLe Mr. HOSSAIN IMAM: Will we have the same
purchasing power as we had in 1924 ?

Tue HoNoURABLE SIR ALAN PARSONS: The Honourable Member is
always trying to put to me questions which te is quite well aware neither
I nor anybody else could possibly answer. Secondly, the Honourable Member
does not agree with our budget estimates. He accuses me of having under-
estimated our revenue and over-estimated our expenditure. I hope of course
that he is right. I trust that at the end of this year he will prove to be com-
pletely right, and that it will be possible to remove some of the burdens of exist-
ing taxation. But in the matter of the estimates I can only say this, that the
Department I have the honour to represent has a certain amount of experience.
They realize from that experience that they may go wrong, but all they can do
i8 to put up the fairest estimates they can frame on the best knowledge at their
disposal at the time the estimates are made, and on that knowledge I am per-
feetly sure that our estimates are a8 acourate as they could be made. The
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Honourable Member then indulged in a large number of financial heresics.
He suggested to begin with that in lieu of this tax, which as I have explained
will give us in 1934-35 Rs. 1,20 lakhs, that is, only about two-thirds of what we
want for assistance to Bengal, we should first of all omit the item of Rs. 58
lakhs for paying interest on our war debt to the British Government. Iam,I
admit, hopeful that we may not have to pay that amount this year, but I
am also equally aware that if we do not have to pay that interest there are
certain other directions in which sums are due to us which very likely we may
not be able to realize. I could not even for this year take that Rs. 58 lakhs
into account, and what use would this saving in one year be in order to enable
me to pay annually in future half the export duty on jute to Bengal ? Next
he assumed that 1 could get another Rs. 50 lakhs—I am not quite sure
whether it was from not paying the annuitants the sums under railway annuities
which we are bound to pay to them, or from throwing that sum on to the
railway budget which is already in deficit and to which deficit it would only
add. Inany case I am sure he would not suggest that this is a proposal which
could be adopted invariably in the future in order to meet what in effect is an
annual reduction in our revenues owing to the assistance to Bengal. Lastly,
Sir, he accused me of having over-estimated the amount we shall have to pay
in our ordinary - interest charges this year, chiefly because he assumed that our
treasury bills outstanding would be only Rs. 30 crores throughout the year.
I will not go into the figures, in fact I have not got them in my memory at the
moment, though I am quite prepared when I next meet the Honourable Member
to show him how the estimates are framed. The position is of course quite
simple. On our budget estimates we assumed that on the 1st April this year
our outstandings of treasury bills would be only Rs. 30 crores. But in the
course of the year, particularly in the earlier months of the year, the out-
standings of those bills, as any Honourable Member who follows Government
finance knows, tend torise. They may go up to Rs. 40 crores or more. They
then tend to go down towards the end of the year. It is quite useless to take
merely Rs. 30 crores as the figure and apply to it some figure of what is estimated
as the possible rate of interest throughout the year. Therefore none of my
Honourable friend’s three expedients for finding this Rs. 1,20 lakhs can have
any appeal to anybody who claims to be a sound financier.

He raised next the question of the Indian States. I admit, Sir, that it isa
difficult question. The position is this, that to avoid a loss to our own reve-
nues it was at this stage nccessary to bring the Indian States in, and the only
way that we could see of doing it was to give those States a share in this duty
on the undertaking by them that if any match factory were started or were
in existence in their territories they would impose a similar duty. But
it was made quite clear that this would in no way prejudice the decision
after Federation and in fact 1 may say that some of the States—and those by
no means the least important—themselves made the same stipulation. So
far therefore as it is poseible for the Government to safeguard the position
after Federation comes in they have done so by the action they have taken.

- . Lastly, he made a criticism of one of the details of the Bill ; and I was
rather surprised to hear a lawyer of his eminence say that we were taking
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the most objectionable powers under clause 18 (3). He said that waa evidence
that this was a hurriedly conceived measure and therefore we had to put in
clauses of this nature without defining the offences which it is intended to
penalme. T am not a lawyer myself, but my Honourable friend Mr. Spence
informs me that this clause 18 (3) is quite a common clause appearing in a very
large number of Acts, with some of which at least I should have expected my
Honourable friend to be acquainted. So far as the measure being hurriedly
conceived, I have got with me the papers and I observe—it was before I held
my present appointment—that the measure was first mooted and the proposal
gone into seriously as long ago as 1929. That I think deals with all the points
raised by my Honourable friend, and I have nothing more to add. I hope
the House will pass this Bill.

Tre HonouraBLE THE PRESIDENT : The Questicn is:

““ That the Bill to provide for the imposition and collection "of an excise duty on
matches, as passed by the Legislative Assembly, be taken into consideration.

The Motion was adopted. .

Tue HoNouraBLE THE PRESIDENT : The Question is:

* That clauses 2 to 10 stand part of the Bill. ”

Tre HonNouraBLE 8AtyiD RAZA ALI: May I suggest, Sir, that clause
7 be taken separately ? I have got a few observations.

Tee HoNoUrRABLE THE PRESIDENT : The Question is :

‘““ That clauses 2 to 6 stand part of the Bill. "

The Motion was adopted.

Tae HonvourasLE THE PRESIDENT : Clause 7.

Tt HoNoUraBLE Sarvip RAZA ALI: Sir, according to clause 7, the
bringing of matches from Indian States into British India is totally prohibited,
with certain exceptions. This House will remember that a clause similar in
purpose to the present clause found a place in the Sugar (Excise Duty) Bill.
There the Government dealt with it in this way. If sugar from an Indian
State was brought into British India, that sugar was liable to a customs duty
which was to be paid at the same rate at which the excise duty wae payable
on sugar manufactured in British India. That no doubt was quite sound.
Now, here, I find that the majority of those Indian States which produce
matches have entered into an agreement with the Government of India under
which they would levy a duty which would correspond to the duty which is to
be levied in British India and that amount would go to a common pool and the
proceeds would be divided between the Government of India ax}d the Indian
States in certain proportions. So far so good, and I do not think any fault
ocan be found with that. o

Now, we come to the next provision. The next provision is for the total
prohibition of matches into British India. I for one fail tosec why a departure
in policy has been made from the lines chalked out in clause 6 of the Sugar
(Excise Duty) Bill which we passed yesterday. Now,ifImay be permitted for
a second to refer to clause 6 of that Bill, it will be.found that in the case of
sugar imported into British India a customs duty is to be paid af;gumfor;n
rate, namely, at the same rate at which excise duty is leviable in British India.
To me it seems that this is a very sound arrangement and if any Indian State
is unwilling to come to an agreement with British India, I see no reason why
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the bringing of its goods into British India sheuld be prohibited, which would
surely put us to the loss of revenue which those goods would have paid if a duty
had been charged on those goods. To me it seems that the dangers that may
be taken into consideration in this connection are two. First, we forego &
certain amount of money to which we are entitled. If there is an Indian State
which is unwilling to join the scheme formulated by the Government of India,
there is no reason why any particular sympathy should be wasted on that State
and therefore if matches manufactured in that State are brought into British
India, by levying a customs duty at the same scale at which excise duty is
payable we would be benefitting our exchequer to a certain extent. So my
first point is that there is no reason why we should deprive ourselves of that
revenue. My second point is that having regard to the geographical situa-
tion of a number of States which intersperse British India, this clause would
largely lead, I am afraid, to smuggling. After all matches are not a very
bulky article. It would be very easy for interested persons to bring illegally,
to smuggle, matches manufactured in an Indian State into British India.
These are the two objections, I believe, that would readily suggest themselves
to any one who would compare the provisions of clause 7 of the present Bill
with the provisions of clause 6 of the Sugar (Excise Duty) Bill.

Tae HoNourABLE THE PRESIDENT : The Question is :
‘‘ That olause 7 stand part of the Bill.”

The Motion was adopted.

Clause 7 was added to the Bill.

Clauses 8 to 18 were added to the Bill.

Clauses 19 to 21 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tee HoNoURABLE Sir ALAN PARSONS: 8ir, I move:
*“That the Bill to provide for the imposition and collection of an excise duty on
matches, as passed by the Legislative Assembly, be passed.”

Tae HoNouraBLE MR. HOSSAIN IMAM : Sir, may I ask one question ?
Provision has been made in clause 12 (2) to fine those people who are selling
matches ; 8 penalty is imposed on sellers of matches not bearing a banderol or
stamp. May I take it that the intention of Government is that matches
which have already been issued and which are in the possession of retailers
and whole sale merchants will also be subjected to the imposition of this
excise duty or are they free ? I ask because that will mean a great deal of
difference in the income which is to be derived either on the eight months’
basis or the eleven months’ basis.

Tax HoNouraBLE Sir ALAN PARSONS: If the Honourable Member
will refer to clause 3 he will see that the imposition of the duty depends upon
the issue from the factories. It will not therefore affect stock in the hands of

. retailers or even wholesalers which was transferred from the factories before
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the Bill comes intoJforce. I think that answers my Honourable friend’s
estion. )
T HoNouraBLe Mr. HOSSAIN IMAM: My difficulty was that
we would not be able to find out whether a retailer is selling an unstamped
match box which he got before the passage of the Act or after its passage.
How is the retailer toffind out because he will also be subject to this penalty
of a fine of a thousand rupees—how is he to find out that a match box that has
been sold to him unstamped is not a surreptitious issue ?

Tre HoNouraBLE Sik ALAN PARSONS: We propose to deal with
that, Sir, in the way in which we fix the period after which the sale of unbande-
rolled boxes will be illegal. It will be sometime in the middle of October,
by which time all these issues will no doubt have been used up.

Tre HoNouraBLE Mr. HOSSAIN IMAM : This will mean, Sir, that the
consumers will be out of pocket of Rs. 50 lakhs without filling the Government’s

pocket, to the profit of the capitalists alone. .

Tre HoNourasLe Saivip RAZA ALI: May I ask the Honourable
the Finance Secretary to answer the question which I put a few minutes ago ?

Tue HoNourasLe Sir ALAN PARSONS: Sir, the Honourable
Member asked me why we made different provisions in this Bill to those we
have made in the Sugar (Excise Duty) Bill for dealing with possible imports
from Indian States. The answer ir really this. There is very considerable
difference in the manufacturing operations of sugar and matches. Match
machinery can be very cheaply and easily shifted from one place to another
and therefore unless we were to bring the Indian States in with us it would pay
match manufacturers to transfer their plants to Indian States where an excise
duty is not imposed, and it would be a practical impossibility for usto put
& cordon line round all the numerous States of India. Therefore in order to
get this tax into working order we had to take the main safeguard of sharing
the proceeds with the Indian States, thereby giving them no incentive to
encourage the industry to transfer itself to their territory. That position
does not arise in regard to sugar. Sugar factories can as a rule only be estab-
lished where sugar-cane can be grown and I think only a very small propor-
tion, about five per cent. of the cane cultivation is in Indian States.

Tue HoNouraBLE Sarvip RAZA ALI: Is the number of States engaged
Ain the manufacture of matches very large ? I thought that was very small too ?

Tre HoNouraBLE Sik ALAN PARSONS: At the present moment I
think the number is not very large. I think the Honourable Member is
oorrect but should factories be given a chance of escaping this very heavy
excise duty by transferring themselves to Indian States, the number would
no doubt become very large in the course of a year or so. We hadto gug.rd
against the prospective danger. That danger does not arise to anything
like the same extent in regard to sugar. I think that answers the point which
my Honourable friend made as to the reason why we adopted a different course
In regard to matches from that which we adopted in regard to sugar.

Tre HoNouraBLe THE PRESIDENT : The Question is :

_“That the Bill to provide for the imposition and collection of an excise duty on
matches, as passed by the Legislative Assembly, be passed.”
m’l‘he Motion was adopted.
g



MOTION RE COMMITTEE TO ENQUIRE INTO AND REPORT
ON THE WORKING OF AND RESULTS ACHIEVED FROM THE
OTTAWA AGREEMENT.

Taz HoNouraBLE MR. T. A. STEWART (Commerce Secretary): Sir,
I move :

“ That the Committee to be set up in pursuance of the Resolution adopted by this
Council on the 20th of March, 1933, to enquire into and report on the working of and results
m from the Ottawa Agreement do consist of the following nine Members of this

(1) The Honourable Sardar Buta Singh,

(2) The Honourable Mr. Satyendra Chandra Ghosh Maulik,

(3) The Honourable Mr. Hossain Imam,

(4) The Honourable Mr. Vinayak Vithal Kalikar,

(5) The Honourable Mr. E. Miller,

(6) The Honourable Saiyed Mohamed Padshah Sahib Bahadur,
(7) The Honourable Sir Alan Parsons,

(8) The Honourable Saiyid Raza Ali, and

(9) The Mover.”

In making this Motion, Sir, I may mention for the information of Honour-
able Members that it is proposed that the Committee should meet and enquire
into the working of the Ottawa Agreement in the course of the next Legisla-
tive session. We have now under preparation the material which will be
placed before them and we hope shortly after the end of May to be in a posi-
tion to circulate a comprehensive memorandum which-they may study between
the time of receipt and the meeting of the Committee. 8ir, I move.

Tee] HONOURABLE Rl Bauapur Lara RAM S8ARAN DAS (Punjab :
Non-Muhammadan) : BSir, before we deal with the subject matter of the
Motion I should like the Honourable the Commerce Secretary to enlighten
this House as to why the Government has changed its ground and have put
this Motion in a different form from that in which they proposed to move it
on the 16th of April. 8ir, if we look up the agenda of the 16th April we find
that the Motion in the name of the Honourable Mr. Stewart is worded as
follows :

‘“ That the Committee to be set up in pursuance of the Resolution adopted by this
Council on the 20th March, 1933, to enquire into and report upon the working of and
results achieved from the Ottawa Agreement do consist of five members to be elected by
the non-official Members of this Council and of four members inoluding the Chairman
to be nominated by the Governor General in Council and that the non-official Members

of this Council do proceed in such manner as may be approved by the Honourable the
President to elect five Members of this Council to be members of the said Committee ™.

I, Sir, expect that the Honourable Mr, Stewart will inform this House
why the election has been done away with and the present method adopt-
ed.

Tae HoNoURABLE MR. T. A. STEWART : Sir, the reason why the method

.of selecting this Committee has been changed is this, that after having given

.notice of the Motion in its original form it appeared to me, after discussing

with my Honourable Member, that it might be difficult in the method originally
(984)
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proposed to secure adequate representation of a8 many interests in this Council
a8 one might desire. Before deciding to revise the form of the Motion, I con-
sulted various Party leaders within this House and I was assured by them
that the method now proposed was preferable.to the one originally proposed
which had apparently caused them to entertain the same doubts as had arisen
in my own mind. For that reason, Sir, I altered the form of the Motion.

Tre HoNouraBLE THE PRESIDENT : May 1 know what procedure
was adopted in the Legislative Assembly ¢! Was the privilege of election
given to that body ?

Tee HoNouraBrE Mr. T. A. STEWART: It was, Sir. But the
Committee to be elected there was not constituted in the same way as the
Committee to be elected here. Inthe other House I believe a Committee of
the Assembly Was to be constituted. Here, owing to the wording of the
Honourable the Leader of the Progressive Party’s original Resolution—the
Resolution adopted was that a Committee should be appointed with a non-
official majority. If Honourable Members will consider, they will find that
it is rather a difficult proposition to arrange for the election of such a Com-
mittee, except by limiting the right of choice of the non-official Members
to an undue extent.

TRE HoNOURABLE Rar Bamapur Lara RAM SARAN DAS: On a
" point of explanation, Sir. The Honourable Mr. Stewart was good enough
to consult me in the matter, but he never told me that the election will be
done away with. What I was asked was, “ How many people from my Party
were willing to stand for this Committee ?” He did not take me into his
confidence to the extent that he will change his procedure on the Motion and
do away with election. I think the privilege of election ought not to be with-
drawn from this House and so this Motion ough to be opposed as the
principle of election has been done away with.

TrE HoNourasLE SaryeEp MOHAMED PADSHAH SAHIB BAHADUR
(Madras : Muhammadan) : 8ir, the Honourable Mr. Stewart, before changing
the procedure, met me also and told me that he had consulted the other Party
and wanted to know if I was also agreeable to the suggestion he would make,
namely, that instead of election we should have this Committee appointed by
way of nomination, and I gave my assent to this only for the reason that this
Pproposal came at the fag end of the session, and at a time when this Motion
was to be moved, most of the non-official Members had gone away. So, I
thought that instead of the choice being made only by a few non-officials,
there was no harm if the Committee was appointed and the members were
nominated. If the proposal had come just at the beginning of the session,
and if non-official Members had been present in their full strength, I do not
think T would have given my consent to it. But I think, Sir, that taking
all the circumstances into consideration, the course that has been adopted is
not objectionable.

Tue HoNouraBLe Rar Bamapur Laia MATHURA PRASAD
MEHROTRA (United Provinces Central : Non-Muhammadan) : 8ir, as the
Honourable the Commerce Secretary has said that the Committee is not going
to sit till the next session of the Council, I think there will be no hurry if this
Motion is postponed and put ontheagenda of the first day when the Council
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meets. The Committee will sit afterwards, and therefore, there will be no
harm. Government in the meantime may collect material and place it before
the Committee when it meets. ‘

Tee HoNoURABLE THE PRESIDENT : I am sorry I was not consulted
at all in this matter. If I was consulted, I would certainly have advised
Government to treat this Council in the same manner as the Assembly. Differ-
ences like these unfortunately give ground to Honourable Members to complain
in this House. T would like to know if the Honourable Mr. Stewart is prepared
to scoept the suggestion made by the Honourable Mr. Mehrotra.

TeE HoNoURABLE KHAN BABADUR MiAN Sir FAZL-I-HUSAIN (Leader
of the House) : May I for a moment interrupt before Mr. Stewart is called
upon to make his choice ? Mr. Stewart can only adopt one of the two alter-
natives, namely, to have his Motion accepted or rejected or put off till the
next session. You, Sir, are very well aware that the Council of State is not
at all present in 8imla till a few weeks after the Assembly has been in session.
Therefore, assuming that the Assembly meets towards the middle of July, it
will be some time in August before this House is called up. What will be the
gain ? This House will be asked to elect a Committee of nine.

Tue HoNouraBLE TRE PRESIDENT : Not nine, but a smaller number.
The rest will Be nominated by the Government. That was the original Motion,

Ter HoNoURABLE KHAN BaBADUR Miax 8ir FAZL-I-HUSAIN: All
the more difficult. This House will not get a more representative Committee
than the one on the paper.

THE HoNoURABLE Rar Bananur Lara RAM SARAN DAS: That is a
question of opinion, Sir.

Tt HoxoURABLE KHAN BanaDUR MiaN Stk FAZL-I-HUSAIN : That
is 8 question of opinion, It will be verified in the month of August. I have
little doubt what the verification will be. It is for the House to decide. Do
they not want a Committee to sit at the same time as the Assembly Com-
mittee is sitting ? If they want the right to elect five members, remembering
that the electorate does not consist of the Progressive Party only, and that in
any Committee of five, even if it is of non-official Members, the Progressive
Party cannot have two out of five, It is for them to decide. In the present
proposals, two out of nine are nominees of the Progressive Party, one is a
nominee of the Independent Party, and the other three come one from the
nominated Members and two from the unattached Members. What has been
shown on the paper could be arrived at by election as well. Howewer, I do not
want to inflaence the House. If they will express themselves as to whether
they want to wait till next August for constituting this Committee or whether
they wou'd be satisfied with the Committee as constituted, provided it is
clearly understood by Government that the House is touchy on that point and
in future they ought to be given the right of election.

TaE HoNOURABLE Ra1 BAHADUR Lara RAMSARANDAS :  8ir, I oppose
the Motion. ‘

Tae HovourasLe Tee PRESIDENT : I think it is for the Council to
decide whether we should proceed with the Motion or postpone the question.
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If any Honourable Member wishes to move an amendment to this Motion that
the question may be deferred till next August, 1 am prepurcd to sccept the
amendment.

Tue HoNoURABLE Rar Bamapur Lara MATHURA PRASAD MEH-
ROTRA : 8ir, I beg to move :

* That the consideration of the Motion be postponed till the first day of the Council of
State session at Simla.”

Tre HoNoURABLE THE PRESIDENT ; I will first put the amendment to

e the vote. You have not handed over ucopy of your
" amendment to me. It must be definite in ch .r.cter.
(The Honourable Member then wrote out the amendment and handed it
to the Honourable the President.)

Tee HoNoOURABLE THE PRESIDENT : Amendment moved :

* That the consideration of the question be postponed till the first day of the Council of
State session at Simla.” .

The discussion will now proceed both on the amendment and on the
original Motion simultaneously.

Tue HoNouraBLE 8aryEp MOHAMED PADSHAH SAHIB BAHADUR :
Bir, if this is going to tako some time I suggest that as tod.y is Friday and it is
time for prayers the meeting be adjourned.

THE HoNourABLE THE PRESIDENT : “This question will net take more
than five minutes, I do not think it will be right to adjourn at this stage.

Tue HoNouraBLE MRr. G. 8. KHAPARDE (Berar Representative): I
wish to support this amendment for this reason, the true reason on which it is
based has not been brought out. In the law and regulations and everywhere
else provision is made for joint committees, but I have observed that within
the last six years not a single joint committee worth mentioning has bcen
appointed. What is now done is that the Assembly alwuys appoints a select
committee of its own Members. Then they also circul.te Bills for public
opinion, and so whena Billreaches us we huve no means left of discussing
the Bill from all points of views. Bir, I have felt this position to which the
Council of State has been reduced very keenly. Our Council has been ignored
and as far as possible kept out of important work. Once & Bill has been com-
mitted to a select committee by the Assembly or has been circulated, we cannot
appoint a committee or send it out again. That Bill comes to us and we are
giv n a day and told to argue it out. Often I have had many new points to
raise, but they are barred, and I have had to go home without talking about
it at all. I have felt that position keenly all along, that our House has been
ignored and all dignity has been denied toit. Infactit is talked sbout outside
with some amount of contempt. I therefore support this smendment. The
oonstitution has given us a certain position and that position we are bound to
oocupy and keep. I feel very strongly—it may be a personal reason and people
are at liberty to say I am wrong—but I feel that the House in which I sit should
not be ignored and it should enjoy all its rights and privileges, and my fe.ling
18 that we should obstruct at such a point as will be most inconvenient to
the Government in order to ensure proper treatment.

For these reasons, 8ir, I support the amendment.
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. Tue HoNouraBLE THE PRESIDENT : I said that the Honourable Mr.
Stewart did not consult me. My attention has been drawn now by the Honour-
able Secretary to the fact that Mr. Stewart did speak to me about this Motion
and I took no objection. I therefore withdraw my remarks and apologize.

Tre HoNoURABLE MR. T. A. STEWART : May I say that I accept the
proposed amendment on behalf of Government.

Tee HoNourRABLE THE PRESIDENT: The amendment is acoepted.
Nothing now remains but to close this session. This session has been a long
and protracted one, but that has been due to circumstances over which we had
no control. At the same time it is a great satisfaction to me that Honourable
Members have discharged their duties with such promptitude that we are in a
position to close the session today.

The Council then adjourned sine die.
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ings of the —— 700:

CoNFERENCE OF REGISTRARS oOF - Co-
OPERATIVE SOCIETIES—
Question 32; agreed proposals of the

CONGRATULATIONS—

—— to the Honourable B8ir Harry
Haig on his appointment as
Governor of the United Provinces.

839.

—— to the Honourable Bir Joseph
Bhore on the successful termination
(';28 the Indo-Japanese negotiations,

—— to the Honourable Sir  Kurma
Venkata Reddi on his appointment
to. the Executive Council. of Mad-
ras. 563.

—— to the Honourable Rai Bahadur
. Promode. Chandra  Dutt on his
appointment to the Executive Coun-
cil of Assam. 270.



s INDEX' 0 COONCIL &F ‘8IWY DHEATES,

~

ConGregs LEADERS—=
Question (shart me "e ,ﬂhhdo of
Government towards the meeting
- -.of —="4n view of illa. - Gandhii's
announcement regendi the sus-
nsipn of the civil duobedlonoo
movement, 651:58,

ComrrROLLER '~ OF
SrATI0MERY-"

Question re—
Stren, -gasetted end mon-
- e M, oto., in the offices
‘under .the ——; 564-66.

Vaanctes that heve occurred and
heon filled |7lp in omm nnder the

Pamersmc  ©AND

" See “IMPERIAL COUNCIL ON ="’
Co-OPERATIVE Couxc;p-—.-

iSee “Api-INDIA o’
'Co-orm-rrv: SocirrTiRs—

Su "Coxrmncz or REGISTRARS oOF

CorroN TrxriLe INDUSTRY Prormcriox
(A B~
See ‘"' under *Bmifs)".
OW S
See “‘“Wmwp —",
Crors—
‘Question re—
"Area under food —. 3.
Area under non-food —. 37-38.

Cnsos-mwun, 5z Hopoumama Mz. H.

* Qoth of Office. 637.

Currency Nore Press—

Qugstion ze ——, Secnri rintin,
Nasik. 249, v P &

Lrsvoms Qarrox, CALOUTTA—

Question re percentage of Ben
Muslims in the —. 88@ gl

CxPHER BURRAU~—~
Question re —. T-8.

p
":DAoc‘A N AR'.AYANGANJ SzcTioN— -

Qusvwn n Kﬂﬂmt ‘in . the

' .nd

e Mm 'Bon-gd 8.

Y Questin "'1. ding u —— with

365, ’ o i 2

Deamit—

Day-ExTRA STAFF—

Question ze tion .of .~ -ix the
Conte rfpbhm,u Revus.” 565

......

ygret  in  connegtion

Expressioh of -
Mr. Abdul Hamid.

with the —

i

Expressions of regret in counection
with the —— of Raja Sir Moti
Chend. 495-97.

Expromqm of regtet in connection

the — of the Blght Honour-

able Sir Dxfns)»w Mulla. OMM

Expressians of regret in  coopection
with the —— of 8ir  Charles

Exvg:::il:nnagfa o{r in  connection

m&ha +~— of Bir Bonlnrn Nl..u'.
'“’i.’é@i‘é’ A nones By
Questiop  re - of Hari Pada

Bagchi, detenu in the Deqli Deten-
tion Jail.
Shatement an the tahle) re —

%ﬂh.‘ h,nd&‘lon SNL g}m’m in the

Dnmmrxoﬁ(s’)—
See Inpap —*',
See ““LANGASHIRE =",

Drys ' Exursrrion—
Que(:t;.on n“ domomtn‘gml of
Spinniag - PW" ab the e 808,

Drour DereNTioN Jam—

Hari Peda Bagchi
detenu in the —. 380. ’
Sanle',h Ch;ndra Nag, deteon in the

,S.Nmnant (lmd an the tahle) re
death of Hari Pada Bagchi, detenu
ip the —. 13

Prrantvent or Epvcation, Hearxa aNp
LaNDs—
Election of two men-oficial Members
40 the BStanding Committes 40 ad-
.vise on  subjects other ° thm

‘I:dmln{c P ernn——-Fdnxlgnt Y
and ‘“‘Ha image’’ -dealt w
in the —1 %r

Mation for the olection of two non-
official Members to the Standing

mitteo to mue on pubjects
HORE and Ju;' Blgrimage”
mp'a 1on’’ and *° mage’
dealy with in the —— %ﬂ
J’Mnr.‘ Ms"-—‘

jon ‘ﬂn sns’”
'o '# ¢loctxon.

Na.A4L, 2

—
2. "
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-1 NU—
Question re—
Delay in gommenications with —
confrged in. she Celluler- Jail,
Port Blair, 547
Bupply of information concerning
the ‘bealth of —— to their rela-
tives. 548.
Devinoss; . rex  Howouramiz Sm
Davio—
Election of — to the Sfandmg

Committee for the Departmént of
Bfucation, Health and Lands. 247.
{General discussion of ‘the General

Budget for 1834-35. 290.

‘Womination of —— as a member of
the Committee on Petitions. 14,

Hndian States (Protection) Bill—
Motion to comsider. 677, 696
ﬂoll;sulentmn of clause 3. 707, T14-
Motion to pass. T31.

Indian Truste (Amendment) B"Il«—

otion to cansider.

Reserve Bank of India Blll—
Motion o copsider. 103-05.
Consideration of clause 4. 119,

Reselution re—

Leying of papers of the Joint Par-
Jument%? Committee on  the
Hable.

New scales OL pay for the i rml
%wces at reduced rates o

.no‘d Devdopmﬁ andn 'm,
(Exm Du

) Bill-
$ion to col -886-87.
Drpxcror oFr Civi Avuubu-—-
Question re ——, 75.

Bmaaqror, REGULATIONs &ND FonMs,
BARMY -DEPARTMENT—

Question re ——. 6.
DDISCRRPANCIES—

Question re —— in -respect of publica-
tioe in the Central Publication
Branch. .

DissoLvmon—

‘Question (shor natice) re —— of the
Legislative Assembly. 651.

Premricr Boarns—

Question re names of —— in the
Punjab interested in horse-breed-
ing. M3-44, ’

DoNarroN—

Refolution v¢ —— to ‘Bihar Earth-

gnnke Relief Fund. 41121,

“Durr, ‘tas ‘HoNoURARLE Ru Bumwn
Promopr CHANDRA—

Congmtu)dtlons Yy e on this
ment ”ﬁ% W of

DI{;:', THE F(I}oxomtm Rdn DR
JFPROMODE mmu—-cout
General

Ganera]l diacussion the
Budget for 1934- 36. 314.18.
General discussion of the Railway
Budget for 1934-35. 211-13. {
rve Bank of India Bill—
fotion to pass. 151-52.
Resolution _re placing on record the
deep sympathy of the Counncil with
;gﬁerers in the recent esrthquake.

Dury—
See ‘Exporr —’.
See *'Jure Exporr —''.

g 4

EARTHQUAKE—
Question re—
Amount of loss at the Pusa Inati-
tute due to the —— 808
Bihar ——. 54142,
‘Conttition of the sugar ecultivation
snd sugar industry in ‘the area

affected by the —— in Bihar.
699-700.
‘Resolution re placing on reeord  the

deep sympathy of $he Couneil with
sufferers in the recent —--, 14-19.

EAnTEQUARS BsLISF FOND—~
Soe “BagAR — .

Bwsr INDIAN RAILWAY—
See ‘“— under ‘“Rarwax(s)’’

JAsT  INDIAN "RAILWAY Mvauy Em-
PLQYEES’ ASSOCIATION, LuckNow—

Question <¢ ——. 363.

EasTsaN Benoar Rannwav—

Bce “——" under “RArLwax(s)’.

EcoNoMIC CONFERENCE— i
Question 7« and .resolutions
recorded. 807,

Econouic ENQUIRY—

Question 7e —.

EcoNoMY—

Resolution 7¢ —— on State-managed
Railwaye. 455-65.

Evpucation, HEALTH AND LanDs, DEPART-

MENT OF—

Elsction of two mnon-official Members
to the Standing Committee to
advise on  subjects other than
“Indians Oversoas—-Emlgmtmn
and ‘‘Haj Pilgrimage” dealt with
in the —, 247,

Motion for the election of .two nen-
official Members to the Btanding
Committee to fd:l'lhe on otubjects
other then  “Indians VETApRE—

Emigration” and ‘‘Haj Pilgrimage”
dealt with in the ——. 473,
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» BameTsON—
Question re definition of ‘‘Harijens”

or 'DupmpedClum for purposes
of ——. 642,

" EMIGRATION—

Election of a Tmon-officiasl Member to
tbe Standing Committee  on ——
vice the Honourable 8Sir Kurma
Venkata Reddi. M™T, -

Klection of four non-official Members
a the Standing Committee on ——.

7

Motion for the olection of four non-
official Members to the Standing
Committee on ——. 174,

Motion for the election of one non-
official Member to the Btanding
Committee on —— vice the Honour-
;glﬁe 8ir Kurma Venkata . Reddi.

l‘hmontixn— B
Question r¢ —— of sons. and near
relatives of Government. servants in

Government offices, 379.:

EXAMINERS—
Qnestion re number of xnlpoctora and
—— in the Income-tax  Office,
. Bombay. 380-81,

EXECUTIVE COUNCIL OF A8SAM— -

Congratulations to the Hononrable Rai
BRahadur Promode Chandra Dutt on
his appointment to the —. .

Execurive CouNci oF MADRAS—
Congratulations to the Honounrahle Sir
Kurnia Venkita Reddi ~on his
appointment to the — 563.

Execurive Exainezr’s Orrice. Daciiy—
Qnutionan ~—, Esatern Bengal Rail.
way. 8.

Exrort Dury—
Question re—
—— on hides and skins, 356.
Jute —— 71,

Exenr™ LicENsrs
See “Tea —",

Exnusnon oF SERVICP—

"Question re grant of —— to railway
employees who produce evidence
#howing that their ages are less than
that shown in their service sheets.
839.

FAcroms—-
Bee “Suaamn —",
CPae—
" Bee “Passpvomit —"

Fazr-1-Husarn, TRz Honoumams  Kxiw
BAHADUR MIAN S'R—

Indian Finance Bill, 1634—

-~ Motion to consider. 608,

Ing;an Medical Council {Amendment)
- -

Motion to consider. 37374

Motion to pass. 375,

Indian Trusts (Amondmgnt.) Bnll--
Motion to introduce. 564-65, ::
Mpotion to consider. 648-49,

Motion to pass. 649,

Motion for the election of four non-
official Members "to the Standing
Committee on Emigration. 174.

Motion for the election of one non.
official Member to the Bhndlng
Committee on Emigration vice the
Honoursble Bir Kurma Venkata
Reddi.  656.

Motion for the election of two non-
official Members to ine Standin
Committee for the Department o
Education, Health and Lands. 173.

Motion for the election of two non-
official Muslim Members to the
Sundmﬁ Committee on Pilgrimage
to the Hejoz. . 19,

Motion for the election of one Mualim
non-official Member to the St.andmg
Committee on Pilgrimage the
Hejaz vice the %onounhlh Mr.
Hossain Imam, resigned. 648.

Motion re Commm,eo to enquire into
and repori on the working of and
results achieved from the Qttswa
‘Agreemént. 966.

Resolution re—

Composition -of Indian’ -delegations
to imperial and international con-
ferences. 531-

Donation  to Bihar Earthquake
Relief Fund. 421, e
Esnblishment of an  Imperial
Council on Co-operation. 91,

492,

Luying of papers of the Jomt Por-
liameniary Committeg on the
table. 468-69.

Placing on record  the deep sym-
pathy of the Council with sufferors
in the recent earthquake. 14-15.

Recruitment io the Indian. .Medical
Service, . 392, 304.

Reference of important  Bills to
Joint Belect Committees. ~ 440-42,
444, 445, 452.53.

Sugar-cone Bill—

Wotion to consider, W—W v20,
+20-30,

Considesaiion of clause 3. 935.

Considerstion of clanse 1. 937-39.

Motion to pass. 930, 940, 943, 945,

. (Exme Dntv) Bill—~ .-

nﬂatm 00 m W S
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- FaNcs - Bris.— -
Bee  “INDIANT ——  1934,” under
“Brus(s)"".
FirsanMs—-
Question 1_35 sale of conflscated —.
Fravp—
Question re —— and misappropriation
on the Eastern Bengal Railway. 7.
Fuoxp—
See “RoAD DEVELOPMENY —. '

Ganpri, Mm.-- )

Question (short notice) re sttitude of
Government towards the meeting of
Congress leaders in view of ——'s
announcement regarding the suspen-
sion of the civil disobedience move-

ment. 651-52.
GARRISON—
See “MiLrTaRYy —'',
‘GAZETTED STAFF—

Question re strength of non-gazetted.

and —, etc., in the offices under
the Controller of Printing and
Stationery. 554-55,

.GexsRAL BupncET—

General discussion
1934-35. -354. .

Message from His Kxcellency the
Governor General appoiuting deys
for the presentation and general
discussion of the ——. 14.

Presentation of the —— for 1934.35.
270-83. :

Grancy, TRE HoNoUrasLe Mr. B. J.—

Indian States (Protection) Bill—
Consideration of clause 3. 718-20.
Oath of Office. 71, 637.

Grass, THE HoNouRrasLg Mr. B. J.—

General discussion of the Gerneral
Budget for 1934.35. 318-21.

General discussion of the
Budget for 1934-35. 222.24,

Indian Finance Bill, 1934—
Motion to consider. 578-80.
Motion to- pass. 630-31.

of the —— for

Railway

Resclution r¢ protection to the silk
industry,
GoLp Passes—
Resolution re —, 396-403.
GRADUATRS— '
Question re issue of general orders

that —— and matriculates should
not be granted pay gigher than . the
prescribed minima. 379,

GrEATr Wanr.- ,
Question re capitsiion charges before,
during and after the ——. 406.
Gurta, ANANDA MoHAN—

Question re health of ——, detenu in
the Andamans, 547,

GHosm MavLix, THE' HoNoumaBLe M=m.
SATYENDRA CHANDRA—

Indian Tariff (Amendmente Bill—
Consideration of Schedule. 193-94.
Nomination of —— as a member of
the Committee on Petitions. 14.

Question 72—

Barrackpore Racecourse Extension,
Esatern Bengal Railway. 543,
Expenditure incurred on the Public
Service Commiasion and number

of Indian Members. 643.
ve reserve for officers in the
British and Indian Army. 643.
Number of officers holding high
appointments in the Politica] De-
pariment of the Government cf
India. 2.

Pa:‘s:enger fares on railwsys. 533

Percentage of Indian  Medicsl
Service officers kept in reserve
for civil employment. 643-44

Revenue . derived from income-tax in
each. province. 644-45,

- Sale of conficcated firearms. 544,
544.45,

Special concession rate for conveyance
of motor cars .helonging to rail-
wav officers. 644,

Vocational training of Indian
soldiers with a view to employ-
ment in civil life after discharge.

Queation (supplementary) re—
Disposal of molasses in sugar fac-
tories. 361-62. )
Government aid to Bihari employees
of the Pusa Institute. 807,
Quantity and c'ess of timber pur-
chased by State Railways. 739
Reserve Bank of Indija Bill—
Motion to pass. 149-50.
Resolution r¢ economv on Siate-man-
aged Railways. 458-59,
Suoar (Excise Duty) Bill—
Motion to consider. 881.
“QGrosa’'s Corrace INDUsTRY CoTroN
SpiNNING PrLANT'—
Question 7e demonstrstions of —— at
the Delhi Exhibition. 809.
Gouxpr, THx Hovouramx Mz, V. C.
- VELLINGTRI— I
Qeneral discuesion of the General
Bodget for 1834-35. 34142
‘General  discussion ‘of the
Budget for 1834-35. 338-40.

Railway
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GOUNDER, THE Honoumanex Wir. ¥. C.
Vumm—-mﬁ

Question re— .
Amount of loss at the Pusa Institute
due to the earthquake. '808.
‘Comparative rents of quérers in
Summer Hill and ‘Bamlos. 783.
‘Demonstrations of "Ghoéli'- Cottage
Industry Cotion Spinning Plent”
N at the Delhl Exhibition. 808.
" .. Desirability of revising existing
: rules for the allotment of “A”
type quarters in Summwer Hill.
TS

Degirability of -Tevising existing
“rules Mermng + allotments  of

higher ¢
persons not emnﬂed to liouse rent,
735-%.

Diflerentiation in pay limits for the
pupgose -of title to nnorthgﬂox 37131‘

Od.hodox guarters in Simla.

Ecmalmc conference and resglutions
recorded. 807.

‘Form of éncouragement .given by
horse-

Governsment to unbound

Gov -aid to 'Biheri enpioyeel
of the Pnsa ‘Institute.

Hom-breedmg areas  in Ind.it.
A25:27.

lo;;~brouding industry 'in India.

Inport of military horp race

horses and miles. 425

Investigations at the Puss. Jn-m.nu
the commercial
msmufacturing

in  regard to
possibilities  of
?‘e'?r] barley and oatmres] in ‘India.

Method adopted by ‘the Army
for the selection snd purchase of

horses from bound and unbound
areas. 743.

Names of pl;smct boards in  the
Pun;ab interested in ‘horse-breed-
ing. 74344,

Nature of control exercised by
Government over bonnd  hgrae-
breeding areas, 741-42,

Number and value of Indian- bred
‘horses secured Yor army pur-
poses from the ‘various bound

‘and unbonnd hom-byeedm'g atens

of the Punjsb. ¥
Nounmiber of hono—brndmg .colonies
estabhshed by Gowvernmaent. - ‘¥44-

Opqﬁum of ‘rdice for the .allétment
v =i ibf {@mosthedos xbartems-dm the
cagh' tf ~ Sacretusfint snd: Jsiched

Oﬂlee clerks. 734.

sss quarters in Simla w

Gounpmm, THE Honoumamsz Ma. ¥.:C.
. NV ELLIpGIRI-—concld.
Question re—contd.

Preference to Secretariat elepks over
Atiached Office clerks in the allot-
ment of quarters a9 loyg a8 the
rent recoverable from the former

is greater than that ‘recoverable
__ 4rom the Intter. m,.
Bimilprity of to Becre-

tariat and Aitached ‘Office clerks
in calculation of rente of non-

entitled quarters.

Resolution re—
Donation to Bihar Earthquake Relief

Fund. 41819,
Protection to the silk  industry.

250-63, 267

GOVERNMENT OF BOMBAY—

"Bhtqmmt (laid on the table) ye rules
governi recrui em. to ‘the pro-
vincial and subordinate services
of the —. 647.

GOVERNMENT Or ‘¥NDLA—

Queation re—
Namtber of officers holdng lngh

-appointments ‘in  ‘the ‘Political
Department of ‘the i, 842
Representotion of ‘Betigal Suslims
Ain gervices under the ——. 933.

GOVERNMENT oF TNDM sucmma—
“Question ‘re—
Nundber..of Bangal Muslim Indisn

Oiwil Serviee officers serving in
the —. 933,

Number of Bihar and Orissa
Muslims perving in the —— and
Attached Offices. 03334,

Goumnm or INDIA PRESSES—
‘Question re—

n;ud. of industrial sections in ——,

I\nmber of sen-hour basis men in
§50.51.

—, efc. .
Ten-hour hasis men in the —,
New, Delhi. 550,

GovERNMENT Orricrs—

Question re .employment of so d
near relatives ymof GG i P
servants in —, 379,

K hmackgre Bgmy nss—

. Quet ogmoent :of - sous
mro:.%ﬁ e 18 Guuqmont
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Goveision: Gowensl;, Hes - Bacruixmer
T
Mossdge frem —— . appointing: days

for the presentation 'and ral
Gﬂeuuléﬁ of the Gomeral &O

M from — appoiating dexs for
the pressntation and ﬁm Qis-
cuwon of 'the Railway Budged: 13.

Me “frein — directing: thist the

- of expenditure specified: in
sab-section (3) of section 67A of the
Govetnmer' of Ihdia. Act shell be
open to di¥oussion when the Budget
is undet considersation. 14,

Meduage from: —— nominsting
Members of the Council of Stste to
be on the Panel of Chairmen. 13.

GovERNOR oF THE UNTiD PROVINCES-—
Congratulations to the Honourable Si:

Harry Haig on his appointment
as —— 830,

HasiBrLLAH, THE. HoONOURABLE. NaAwas
Knawasa—
Resolution 7~ gold psasses. 400.

Harxez, Ttax Honoumamx Kwman

BAHADUR, 8YED ABDUL—
Election of —— to the Central
&%visory Council for  Railways.

QGeneral  discussion of the General

Badget for 1984-35. 348-40.

Indian Finance Bill, 1934~

Mbtion to pass. 630,

Indian Tariff (Amendment) Bill—

Motion to consider. 131,

Nomination of —— a member of

the Committee on Psmiom 14.

Question re—

Appointment of Mauslims as High
Coinmissioner and Indian Trade
Commissioner. 808,

Discrepancies in respect of ‘ publica-
tions in the Central Publication
Branch. 558.

Inadequate staff in the Central
Publication Branch: :
Departinent, Béngal.

Income-tax-
2t

Number of Bengal Muslim TIndian
Civil ' Sarvide. officers. serving in
the. Gowernment. of India.Secre-
tariat. 933!

Number of Bxhu angd Oriesa Mualims
serying in th Govornmpm of

Indu Secrehnnt and  Attached

83334
thge of: Bengal, Huﬁms in
the..Cnstoms ,Office, Caleut!s,

Percentaze of Begali. Mualir u}
%p nh:h Muglim. uppuw:: in

ritish Indis. 93233

Harszz, e HoNouraLz KHAN Bamanpum.
SyEp Aspur—contd,

Qpestion re—contd.

Prpmot.pp. of duyrextr stafi in the
C Publication &Brsnch 653-

Recruitment in the: Central, Poblica-
tion Branch sfter transfer. 553.

Representation of Bengal Mualix
in services under the Governmep

. of India. 933.

Representation of minority comm: .
munities in the services. 55&

seniation of. Muslims: in, t

Agent’s Office; East Indian
way and Agent’s Office, Ezm
Bengsl Railway, 543,

Representation of Muslims in the
Central Publication Branch, 551.
52.

Btrength of gazetted and nom-gazett-
ed staff, etc., in the offices under
ithe (‘nntrolter of Printing and
Stationery. 554-55,

Vacancies that have occurred and’
been filled up in offices under the
Controller of Printing and
Stationery. 556-57.

Resolntion 7+ reference of important
mls- to Joint Belect Committoes.

Haic, THx- HoNOURARLE SiR HaBRY—

Congratulations to —— on his appeiat-
ment as Governor of the - United.
Provinces. 839.

Indian States (Protection) Bill—
Motion to consider. 665, 6%6-77;:

HavLerr, THE HONOURARLE MR. M. G.—
Indian States (Protection) Bili—
Motion to conmsider. 656-60, 665.
Qonsideration of clause 3. 706, T13.
Metion: to pass, 721, 731-32,
Resolution re— '
Indmnizsbion of the Indian Civil
Service, 28432

New scalés of pay for the imperial
services at reduced ratea of, pey,-
409-10.

Hamip, MR. Atpve—
Expression of re et in  connéctirt

vslth l}-e death of gr 1.

HARDWAR RAILWAY StATION—
Q\;es_g-ion_n ‘— Eust Indiin Raliway,

“HARIJANS"—

Question re definition, of —— or

“Depressed Clisses’™ !dr rpoNs
of election. 642, - e
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Hossant’ Istax, o8 HoMounasiy MRn.r-

Question re—
~—— of Anapda  Mohan Gupta,
detenu in the- Andumnl. .
Supply of information & congerning
the —— of detenus to their
Telatives, 548, i

Hnt.'m BoARD—
“CENTRAL ——.
-H?n:sou, . THE Ho»ounnu Mz,
"‘G‘elueul discassion of the Gemeral
Budget for 1934.35. 325-26.
Indisn Finence Bill, 1934—
Motion to consider. 585-87,
Reserve Bank of India Bill— -
" Motion to pass. 148-48
Resclution 7e compusition of Indian
delcgations tc imperial and inter-
national conferences, 522-25 625.

et d a
estion re expor! uty on —— an
sking, 356.

Hior COMMISSIONER FOR IXDIA --

Question re appointment of Muslims
as —— and Indian Tndo Com-
missiouer. 80€.

Houaoratmic Systrm of MEDICINE—

Question re —— in India. 367,

HORSE-BREEGING—

Question re names of district boards
in the Punjab interested in ——.
743-44.

HORSE-BREEDING ARRAS—

Question 7e—

Form of encouragemen; givem by,

Government to unbound —~—.

——— m India. 426-27.

Nature of control exercised: by
Government over bound ~——.
741-42,

Number and value of Indian-bred
herses secured for army. purposes
from the various bound and un-
bound —— of the Punjab. 740-41.

HoRsr-BREED:NG COLONIES—

Question 7¢ number of —— ‘established
by Government. 744-45,

HORSAE-BREEDING INDUSTRY—
Question re —— in India. 427,

Horszs—

Question .re method adopted hy the

Army for the selection and p
of —— from bound and unbound
areas. 43, -,
.See “INpAN-BRED —0,” o
{S’ce “M;u‘x',qu: pu——}

Election of —— to the Standing

¢ Comuittee on Pilgrimage to. Nlo

"~ Hejaz. 174,
General  discussion of the Gmnl
Budget for 1934-35. 330-32. v
Genersl  discussion of tho - Mlm

Budget for 1934-35. 216, 226-33, 242
Indian Finance Bill, 1934
‘Motion to comsider. 508.600. .
Consideration of clsuse 4 and Sche-
dule 1. .618.
Consideration of clanse 5, 625,
‘Moation to pass. 629-30,:.
Indian States (Protection) Biil—
Motion to comldor. 665, 671-82.
683, 603.
' Consideration of cdawme 2. 701 T02,
bo-,liudq"?t‘on of clause 3. 712-14,
Motion to pass. 725-26, T28, T29.

Tndisn Tariff (Amendment, BiM_—_

Motion to consider. 185-88.
Indian Tariff (Textile Protection)
Amendment Bill—
Motion to consider. 751. 768, 777,
778, 782, 787, 803, 809-13, 816, 817
Consndemtnon of the qch-dulo item
9. 818-19, 820 825, 827, :

Maiches (Excise Duty) Bill—
Motion to consider. 957-50,
Motion to pass. 96263,

Question re—
Average period of service of different
arms of the British Army. 16768
Capitation charges before, during
snd after the (ireat War. .
Cost of recruiting and training a
British infantry soldier. 637-38

Question (supplementary) re—

Annual cost of transport of troops
xsra 1913-14, 192526 and 1833-34.

Condition of the sugar cultivation
‘t?’d sugar mcli‘ustry in the area
affected t! earihguake in

. .Bihar. 70‘6’v ° . ..hq °

Exmrz duty on hxdog - a.nd skins.

Indmns in the Roy,n! Air Force and
Tndisn Air, Foree, 75-75,

Slaughter of wild cows, stc., at
gisznjha Guptar Ghat in A;odhm.

Reaorve Bank of India Bill—

"Motion to consider. 59.69, 7985 86,
8z, 88, 89, 90, 91, 103.

Point of order rtmed by —= ‘that
the —— was not in order as it
vwas referred a . Joint  Belect
Commntoe of | th Chainbers and

.. until tha Commlttee reported, the

e m\d not be eoﬁsidered 'w;t,h-

‘42,
Oonnldcu{mnwo! clnnso % 124
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HossaN I)(Al(, !n HoXOURARLE Mn.--f
contd.

Reserve Bank: oi Indis, Bill—contd.
Consideration of clasuse 15. 133-34.
..Congiderstion of clause 17. 136, . .-
Consideration of clause 40. 138, -,
Conélder&hon of Third Schedule.

" Motion to pass. 156, 156-62,

Reeolution re—-
Communal %ruenution on Btate
Railways."
Composition of Indian delegations to
imperial and international confer-
§34-36.

ences, . -
Donation to Bihar Eorthquake Relief
Fund. 416-18.

Economy on Ktate-managed Rail-
* ‘ways 455-58, 464-65.

Further revision and reduction of the
new scales of pay, etc. 251-54,°
257-58,

Laying of papers of the Joint Parlia~-
mentary Committee on the table.

. 480-81 )

New scalea of pay for the im ial

services at reduced rates. "

Plncmg on record the deep sympathy
of the Council with sufferers in
the recent earthquake. 17.

Protection to the silk industry. 266-
67.

Publication ©of the report of the
go?xmtxm Rate  Tribunal, etc.

Recrnitment to the Indian Medical

Service. 389, 382-94.

Refercrice of important Bills 10
Joint Select Committees. 446-48.
449,

Road Development Fund. 834

Balt Additiona] Import Duty (Extend-
+ ing) Bill—
Motion to consider. 632
Stee! and Wire Industries Ptotoct!on
(Extending) Bill— "~
Motion to consider. 376.
Sugar-cane Bill—
Mggzon to consider. 915 917-18, 921,

“Motion to paes. 944-45, 040, 963.'

Snza,r (Excise Duty) Bill—

. .Motion to consider. 881, 883-86. °
(‘osn&;demtlon of clause 3. 894'95
Consideration of clsuse 11. 901.‘
Motion to pass.

803, 905, -
Trade. Disputes (Extendinw\ Bill—
Motion to consider, 848-49, -

Hovax' Renr—
Question ‘re desirability- of revising
existing rules govarmng dkmmnu
. of higher dlass quarters in Bimfa to
" -perdons nob enditled to — .

OF. BTATE DEBATES,'

16

Hussack, THE HoNoURABLE MR. J. A.—

General  discussion of the . Genersl
Budget for 1934-35. 307-10.

Genera! discussion -‘of the Railway
Budget for 1834-35. 215-16, -

Oath of Office. 1.

Resolution re donation 'to ‘Bihar Enth-
quake -Relief Fund. 420,

I

IMPERIAL AND INTERNATIONAL CONFER-
ENCES—
Resolution re composition of lndian:
delegations to ——, 519-38.

IumPERIAL BANK OF INDIA (AMENDMENT)
See ‘—"' under “‘Brui(s).”
IMPKRIAL COUNCIL 0N CO-OPERATION—
Resolution 7e establishment of an
——. 486-83.

IMPERTAL SERVICPS—
Question ‘re pay for futuro entnnu
to the All-India or —,
Resolution re new scales of pay for the
—— at reduced rates. %3-11

INCOME-TAX—
Question re—
Non-payment of —— by Pandit
Jawaharlal Nehru. 546.
Revenie derived from —— in each.
province. 644-45, )

INCOME-TAX DEPARTMENT—
Question 7¢ ——, Bengal. 21.22.

INCOME-TAX OFFICE, BOMBAY—
Question re—

Number of lncome-tax Officers and.
Assistant  Income-tax Officers '
appointed in the ——, during the
last three years. 380,

Number of inspectors and examiners
in the —. 380-81.

Percentage of leave reserve in the
clerical establisiments of the New

Custom House, Aiccountant
General’s Office, ’Post Office and
the —. 377.

INCOME-TAX UFFICERS—
Question  re—
- Grant of compensatory allowances to
and Assistant lucome-tax
Officers in Bombay City. J381-82.
Number and Assistant
Income-tax Ofticers appointed in
the Income-tax Uffice, Bombay,

of —m

‘during the last three years.. 380,
. Statement (laid on the tabie) re —~,"
Bengal, 11-12..

I.NDIAN A1ln . Foltm-,-

Question re Indlans ‘m tbe Royal Au'
Force 8o —t 1576,



v INDEL:: B8 CVUNOIL - OF .’ S¥ATR  DRBATER, .

INDIAN , ARM—

Qoeétion ré—
Lnawe recerse for: offiears im. the
British . 68 ——. .
Number of British M in, the
$61.62. .

g,

e

INDLAN-BRED HoRars—

Question r¢ number and value of —
secured for army purposes from the
various bound akd unbound horse-
breeding areas of the Pnn]lb 740-
ﬂ?

Twmzan - CrviL: SERVICE~
Question 1¢- admissien of Udyionese

to the —. 362
Resolution re Indianization of' the
—. 23-35.

INpiaN CIviL Servicy OFFICKES—
See “BrNean. Musuaam —.'

INDIAN DILEGATIONS—
Resolution re compoaition of — to
and intermstioual. confer-

ences. 519-38.

INDiIAN Fniance Biun, 1854-—
See ''——"* under "BnL(O) ”

INDIAN INDUSTRIES—
Ralolutlon re survey of the position of
428-37.

ISDIANTZATION—
Resolution re —— of the Indian Civil
Service. 23-35.

INDIAN MEDICAL COUNCIL (AMENPEEENT)
Bri—
See “——" under “BrLL(s).”
INDIAN Mtpicay Swmwies—
Question. re ——. 3, 366
Reeolution e recruitment to the —.
382 96.

INDIAN MEDICAL. SESVICE- Oz‘rnn&—‘ .
Question re: pa-enlago — - ROp!
in reserve: empioyment.
INDIAN MBIZOROLOGIGAL 1EPARTMENT—
Question e ——. 367.
Inpian NaTionar, AIRways Co., LED.—~
;e casrying. of air mails; by

—_ T

IRDIANS— the, Hopsl Al

nestion. 7¢ —— im, r

9 ‘groo and Indian Air Force. 76-76.
IRDIAN BOLBIERB-~

Qiiestion re vocational of e

with a view to omplbym ‘it eivid

lifs after duchngs
Inpiin Siares ,( , Bl

Nee *—' under )"

Inprak: Svomss: m:..-
Question re ——,
INDran: . Tanisg (Mm.,
8né —"* undar “BRs{8’
INDIAf: Toiarys  (BoGoN®
Brigee AmpepnsiNT)
Koo ‘'’ under “Brnps)'
INDIAN  Tamwr (TExTIL:  PROFROTION
AlmBlﬂ(r— y

See ‘‘—'" under '‘Buu(s).”’

Inpasw  TRADS COMMISSIONER-. .
Question re appohitisens: of: Mualims
; High Commniissioner: smgd ——.

INouaN TrUsTs (AMzvpwinr) Bregi—
Sre ' unttér ‘"Breu(d)”

INDUSTRAAL SECTIONS—
Question re heads of — Th Govern.
ment of India Presses. 558

INDUBTRIES—
Sce ‘‘INDIAN —."

PO Jheditasy  NEaorysviens—
Oongrasulations to the Honowwble Sir
J h Bhore on the sucoessfud
termination of the —. 748;

INDO-JAPANESE T'RADE AGREEMENT—
Questioa re —— 548,

INsPECTORR—

Question re—

—— and lower selection graae
sorlers of the Railway Mall
Service. 831-X..

Method employed in recrmitment of

and lower selectlen. grade
serfers to the Hailway. Mnl

Service. 933

Number of —— and examiners. in

&;‘e, 81[m>omofmc Utfics, Bombay.

INSURANOT—

Ohuﬁv;t re oomrnl:tory — by ote
omnibuses again
third party risks. W
INTERMATIONAL CONFERENCRS-—-

See ‘‘IMPERIAL AND oo

&
Jaopmn Paasam;. THA - HonoUndams ) R
Lu.n»—

BaBADUR
Gemsral' didcuesign: of the « (detkra®
Mgef for 1854-35. 2L}

Indian Finance Bill, 1934—
Métion to cemdidér. 501‘811
Counsiderétion - of classe 4. -
onﬂdem of ' Bchedule II m
[ %]

Indun States (Protoctmn) Bﬂ!—-
Consideration of clause.3:
N madiment Bl ——

&:‘.ﬁ"‘«n e

o mnmm



INDEX TO GOUNCIL OF STATE DEBATES, a7

Jaaparsa. PRrAsAD,. THE Hououum Rar
B aend
ndian Trusts ( ndn;:nét) Bm-—

Motion to consider.
Khaddar (Name Protection) Bifi—
Motion to tonsider. 426'
Nomination of —— es- & member of
- Committes on: Pet.ttnons. 14,

7 Question res—
QAdmiasion of Ueylonése - to the
Indian Civil Service. 362
Certain alleged events im ponnection
with the visit of the Royal
g}saérhwul Regiment to Mndnapon

Coustruction of a raltway line from
Kashipur to Kalagarh. 357-58.
East ndian  Hailway Mustim
Employees’ Association, Lucknow

363.
E%rt duty on hides and skma

Grant of tea export licenses under
the Tea Restrictions Scheme.
638-39.

Hard.wa.r railway station, East

pIndian Railway. 739.
omaopathic system of medncme in
Tndia.

Indian Mpdical Service. 3, 366.
lnd;;n Meteorological Depa.rtment.

Paiy for future entranis to the
mperial or All-India Services.

,Quumty and class of timber pnr-

_ chased by, Btate Railways. -39.

Recruitment to the Army in lndia
Reserve of Officers.

Restrictions imposed when the title
of Raja is conferred in regard to
possession, successfon and disposal
of property. 356.

Question (short notice) re attitude of
Government towards the meeting of
Congress leaders in view of Mr.
Gandbi’s announcement regarding the
suspension of the civil disobedience
movement. 651-52,. :

Question (sapplementary) re—
Construetion of & railway line from
Kashipur to Kalagarh. 388,
Pay for future entrants to the
Jmperial or All-India Services.

Request by —— that if the proceed-
G -of the Central Advisory
Councxl for Railways is ctreulated to
Members of the Ayesembly, Govern-
ment would be pleased to: ¢irculate
them to the Mcmbars of ‘the Counci)
also. 647,

Repolution re—
Composition of Indian delegations
to unporul and  international con-

feronags. ! lﬂ?
Mlﬂ!ﬂﬁo&-o the i‘n_ Civil

v

Jagparsg Prasap, THe Howouramte Rar
"Baaptit LALAi—concld,

Resolution re—contd,
Recruitment. to the Indian Medxcal
Service. 382-45, 388, 06.
1Road Development, Fund. 834,
Snrvey of the position of Indian
- industries. 428-32, 436-37.

Suw-éam Bill—
Motion to consider. 914,

- Bugér (Excise Duty) Bill—
Mofion to consider. 866-68
(‘onsideration of clause 3. 895,

Wheat Import Duty (Extending)—
Motion to consider. 371-72.

JALaN, THE HONOURABLE RAr BAHADUR
amin KBIBENA—
r (Excise Duty) Bill—
tiori to consider. 856-58.

Jomxtr C

OMMITTEE—
Question (short notice) e appoint-
ment of a —— of both Houses to
examine the working of the Ottawa

. Agreement. 645-46.

JOINT PARLIAMENTARY COMMITTEE—
Resolution re laying of papers of the
—— on the table. 465-81.
JOINT BELECT COMMITTEES—
Resolution r¢ reference of important
Bills to ——. 7-54.

Jurp—
Question re —— export duty. .
K
KALAGARH—

See “RarLway LINE.”

'KALIKAR, THE  HONOURABLE ME.

VINAYAK VITHAL—

General discussion of the General
Budget for 1934-35. 334-36.

General discussion of the Railway
Budget for 1934-35. 233-35

Indian Finance Bill, 1934—

Motion to consider 574-TT.
otion to pass. 628-29.

Indian Tariff (Amendment) Bill—
Motion to consider. 184-BS.

Indinn Tariff (Textile Protection)
Amendment Bill—
~Mdtion to consider. 763-66.

Indian States (Protedtion) Bill—
Motion to consider. 660-66.
Cousideration of clause 3. 706-08.
Motion to pass. 723-24

Question (short notice) re—

Attitude of GovernmeénY towatds the
meeting of Congress ledders in
ew of Mr. Gandhi’s announce-
ment regarding the suspension of
féfslb civil” disobediente niovement.

Disgolatipn of the Hidgislative
" Absemity. 651, :
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THE HoNourAmLE Mz
VmNAYAR VITHAL—contd.
Reserve Bank of India Bill—

Motion to pass. 144-46,

Resolution re— )

Indianization of the Indian Civil
Service.

Plaeing on record the deep sympathy
of the Council with .sufierers 1in
the recent earthquake. 16-17,

Pubdlication of the report of the
Ca (i)t:txon Rate ribunal, etc.

Road Ii’evelopment Fund. 832

KAMBSEWAR BINGE OF DARBHANGA, THE
HONOURABLE MAHARAJADHIRAJA SIR—
Oath of Uffice. 541.

Question Yo— .

Condition of the sagar cultivation
and industry in the area
affected by the earthquake in
Bihar. 609-700.

Publication of the pfocestithgs of the
7Ca;xference of Provincial Ministers.

Sugar-cane Bill—

otion to consider. 910-14, 922
Sugar (Excise Duty) Bill—

otion to consider. 855-56.

KASHIPUR—
See ‘“‘RamLway Line.”
KHADDAR (NAME PROTECTION) Bri—
Sce ll__~" m‘der llB'u‘(')"’
Kuararpe, TuR Horounasrz Mzn. G. B.—
Indian States (Protection) Bill—
Consideration of clause 3. 717-18.
Motion re Committee to enquire into
-and report on the working of and
results achieved from the Ottawa
Agreement. 967.
Resolution re reference of importamt
z%l-%lto Joint Select Committees.

L

Lapms’ WArTING RooM—

Question re provision of raised plat-
form and — at Salar ilway
station on the Bandel-Barharwa
Section, East Indian Railway. 175.

LANCASHIRE DELEGATION—

Question re  Textile Agreement
‘.. between -the Bombay millowners and
LAVATORIESS-

Question re -—— in third class

carriages. 560.

Lrave RESXRVE—
Question re— .

—— for officers in the British and
Indian Army. .

Percen of —— in the clerical
establishments of the Income-tax
Office, New Custom _ House,
Accountant -General’s Office and
the Post Office in BomBay. 377.

LEGISLATIVE ASSEMBEY—
Question (short notice) re dissolution
of the —. 651.
LicENSES—
See ‘Txa ExPoRT —.”
LioRT RAILWAYS—
Question 7e namber and names of ——

that have to com with road
transport. 364. pete

See “New — ™

Loans—
Question 7e —— for road develop-
ment. 363.

Loss—

‘Question re amount of —— at the
Pusa Institute due to the earth-
quake. 808,

MANEA GUPTAR GHAT—

Question re slaughter of wild cows,
etc., at —— in Ajodhia. 558-50.
MASTER GENERAL OF THRE (RDNANCE

BraNCH, ARMY HEADQUARTERS.—
Question 7¢ —. 6, 6-7.
Marcaxs (Excisz DuTy) Brir—
Sce ‘(__" und“ (1] (.).D' -
MATRICULATES—
Question 7e issue of general orders
:;:‘int gu&t‘;ntes andh—h— should not
e gran pay higher than the
prescribed minima. 59
MEDICAL. ARRANGEMENTS—
Question 7& —— on steamers going
to the Andamans. 365.

MzepicaL CovNcrn (AMENDMENT) Brir—
See “INDIAN ——"' under ‘‘Briy(s).”
MEDICINE—
See ‘‘HoM@pPATHIC SysTem or ——''.

MzorNA RIvER—
Question re railway bridge over —,
Assam Bengal Railway. 72

MEAROTRA, THE HONOURABLE Rar BARK-
DUR LArA MATHURA PRASAD—
Election of —— to the BStanding
Committee on Emigration. 247,
General discussion of the General
Budget for 1934-35. .
General discussion of the Railway
Budget for 1934-35. 218-21.
Ingglelnal Bank of India (Amendment)
11—

Motion to consider. I64-65.

Indian Finance Bill, 1834—
Motion to consider. 566-T1, 603.
Colnzsidmtion of clause 2. 600, 610-

Consideration of clause 4, Schedule
1. 612-14, 620-21, 622,
Cog};gidey@im_: of clause 5. 623, 624,
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‘MsEROTRA, THE HoNOURABLE Ra1 Baua-
DUR LALA MATHURA Prasap—contd,
Indirn Medical Council (Amendment)

Bill—
Motion to consider. 374,

Indian Tariff (Amendment) Bill—
Motion to consider. 178.79,

Indian ‘L'ar¥ff (l'extile Protection)
Amendment Bill—

Motion to comsider. 755, T68-T2.

TIndian States (Protection) Bill—
Motion to consider. 92.
Consideration of clause 2. 702.
Consideration of clause 3. 711-12,
Motion to pass. T22-Z3.

Khaddar (Name Protection) Bill—
Motion fo consider. 422-23.

Motion to pass. 424.

Motion re Committee to enquire into
and report on the working of and
results achieved fmm the Ottawa
Agreement. 965-66, 96

Question re—

Agreed proposals of the Conference

of Registrars of  Co-operative
Societies. 361.

Disposal of molasses in sagar fac-
tories. 361-62

Establishment of an All-India Co.,
operative Council. 361.
Imports of sugar and sugar candy.
2.

Inspectors and lower seiection grade
sorters of the Raitway Meil
Service. 831:32.

Method employed in recruitment of
inspectors and lower selection

rade sorters to the Railway Mail
Service.

Restoration to his original s of
Inspector of Babu Govind ‘Prasad
Tandon, Railway Mail Service.

Slaughter of wild cows, etc., at
Mansgha Guptar Ghat in A]odhua

Question (supplementary) re—

Average period o service of
different arms of the British Army.
167-68.

Condition of the sugar cultivation
and sugar industry in the urea
affected by the earthquake in
Bihar. 700,

Disposal of molasses in sugar fac-
tories. 361-62,

Indian Medical Service. 367.

Recruitment to the Army in India
Reserve of Officers.

Textile Agreement between the
Bombay millowners and Lanca-
shire delegation. 548.

Reserve Bank of India Bill—

(»olxrsidonmon of clause 2. 11314,

Consideration of clause 4. 116.I7,
118, 12021, 123-24. -
Consideration of clause 8 135-26,

126-27, 128-29, 129,

MzeHROTRA, THE HONOGURABLE RAI BaAHA-
DUR LALA MATHURA PRrASAD—concld.

Reserve Bank of India Bill—contd.

Consideration - of clause 9, 130.
ConsiGeration of clause 13. 131.
Consideration of clause 14. 132.
Consideration of clause 15. 133.
Consideration of clause 17. 136.
Consideration of clause 40. 137-38,
‘Conmderation. of 7Third Schedule.
141.42,
Motion to pass. 152-55.

Resolution re—

Establishment of an lmperial
Council on Co-operation. 89,
492-83,

New scales of pay for the imperial
mvicas at reduced rates of pay.

Placi on record the deep sympathy
of the Conncil with sufferers in
the reeent earthquake. 15.

Reference of important Bills to
Joint 8elect Committees 437-40,
446, 450, 451-52.

8alt Additional Import Duty (Extend-
ing) Bill—
Motion to introduce. 634.
Sugar-cane Bill—
Motion to consider. 916, 918-20,

922,
Consideration of clause 3. 935.
Consideration of clause . 83537,

938.
Mgg‘on to pass. 843, 94547, 850,

Bugar (Excise Duty) Bill—

Motion to consider. 859, 871-78.
Consideration of clause 2. 893
Consideration of clause 3. B893.94,

Consieration of clause 1l. &W-
001, 902,
Motion to pass. 904-05, 906.
Wll;gat Import Duty (Extending)

ill—
Moticn to consider. 369.
MzxaTA, THE HONOURABLE SR HoMi—

Election of —— to the Central
aAqt;vinory Council for Railways.

General discussion of the General
Budget for 1834-35. 201.94, 351.

Indian Tariff (Amendment) Bill—
Motion to considér. 183-01.

Indian Tariff (Textile Protection)
Amendment sill—

Motion to consider. 766, 771, 774,

775, 776-83, T3, 794, m 799 801,

Reserve Bank of India Bill—
Motion to consider. b6, 65, 66 67,
68 82, 83, 8592
Mohon fo pass. 148 136, 156,
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Metita, ™H-E HoNovmanre Sz Homr<+
- contd.

Resofullon re—

Composition of Indian delegations
to imperizl and international con-
ferences. 524.25. ‘

Donation to Bihar Earthquake Hellef
Fund. 413, 417, 418

Gold passes. 399-400.

Publication of the report of the
Capitation Rate Tribunal, etc.
1, 506, 507

‘MzNoN, THE. HONOURARLE DiwaN Bama-
prr Sk K. RaMUNNI—

Oath of Office. 699.

Mzssage—

—— from His Excellency the
Governor General appointing days
for the presentation and
di.cussion of the General Budget.
14.

—— from His Excellency  the
Governorr General appointing days
for (the presentation and general
discussion of the Railway Budget
13.

—— from His Excellency the
Governor General directing that
the heads of expenditure specified
in sub-section (3) of section 67A
of the Government of India Act
shall be open to discussion . when
the Budget is under consideration.
14,

—— frem His  Excellency the
Governor General nominating
Members of the Coancil of State
te be on the Panel of Chairman.
13.

MFTCALFE. THE

H A F—

Oath of Office. 1.

METROROLOGICAL DEPARTMENT—
See “INpan —."

Honourastz Mg,

MIDNAPORE— .
Qee “RoyAL GARHWAL Rearvent.”

MILITARY G ARRISON—
Question 7e —— at Chittagong. 548.
Mureany Gmass FaRM, MANIHA—

ta t - (laid on the table) re
S er of wild cattla st the —.
665.

Mrrrany Hokewg—

Question: n"ﬂiihpﬂi-._ of —, Tace
horses and mules. 425-26.

Muisr, ter Howoumams Mn. E.—
Election of —— to the Standin
Committee -for Roads. 747. &
General discussion of the General
Budget for 1834-35. 207.301. -
Genera] discussion of  the Railway
Budget for 1934-35. 203.06
Indian Finance Bill, 1934—
Motion to consider. 571.72.

Nomination of —— to the Panel of
Chairmen. 13, ’ .
Question (short notice) re appoint-

ment of a Joint Committee of both
Houses to examine the working of
the Ottawa Agreement. 645-46.

Question (supplementary) re appoint-
ment of a Joint Committes of both
Houses to examine the working of
the Ottawa 'Agreement. ©47.

Reserve Bank of India Bill—
Motion to consider. 43,
Resolution re—
Gold passes, 398-99.
Placing on record the. deep
sympathy of the Council with
sufferers in the recent earthquake.

16.
MILLOWNERS— s
See “BomMBAY ——." R
e ; s v
MINTSTERIAL OrricERS Psiox,
BouBay— e

See *‘CrnTRAL Boarp or Hevanuvr

e,

MmvoRrTy COMMUNITIES—
Question re representation of —— in
the services. .
MISAPPROPRIATION—
Question 7e fraud snd —— on. the
Eastern Bengal Railway. 7.

MrrcreLL, THE HoNounasre Ms. D. G.—

_Motion. for the election of three. non-
official Members to the Standing
Committee for Roads. 666..

Resolution re—~
Road Development Fund. 827-32,

Survey of the position of Indian
industries. 35. ’

Trade Dieputes (Bxtending) Bill—

* Motion to consider. B47-48, 8490.50.

Motion to pass.

Myrna, e Honoumamer Sm SureMAN
Cassrw Han— 4 .
E‘l‘ection of — to- the Btanding

Committes on IMilgsimage to the
Hejaz, vice the Henourable Mr.
Hossain Imam, resigned. mm "
General discussien: of . ¢he ne
. Badget !ay.,lm. 3%,
Oath of Office. 285!
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MiITIER, THE
BROJENDRA—
Indian States (Protection) Bill—

Motion to consider. 674, 676, 67T7.
Considatation of clause 2. 70204,

Cg;tlsideration of clause 3. 708-10,
“T11.

MorLasszs—

Question re disposal of —— in sugar
factories. 361-62.

‘Mot1 CHAND, Rasa S8mB—

Expressions of regret in connection
with the desth of ——. 49587

‘Moron re—

" Committes to enquire into and meport
on the working of and results
achieved from the Ottaws Agree-
ment. 964.68.

Moror Cans—
Question re special concession rate for
conveyance of —— belcmgmg to
railway officers. 644, -

Moror OMNIBUSES—
Question re compulsory unnr.noe by
—— against passengers’ and -third
party risks. J64.

MusaMMap Dix, THE  HonNoURARLE
~ Kman BamAnUm ‘CHAUDRI—

L ONOURABLE, Sm

Election of — to the Standing
Committee on Pilgrimage to the
Hejaz.

General discussion of the General
Budget for 1934-35, 336. .

Reserve Bank of India Bill—
Motion to consider. 62-83.

Resolution 7c donation to Bihar
Earthquake Relief Fund. 416

Wheat Import Daty (Extending)
Bill—
Motion to consider. 368.

Munramsap HussarN, THE HoxoURABLE
MmN Aur BaksE—

Election of —— to the Central

:‘#vuqry Council for Railways.

Mures—
Question re import of military horses,
race horses and —. 425-26.

Muowia, THr Rrear Howovmame Sm
Dmsmwu-

Expressions of regret in omochon
with the death of ——. }
Mranry Emrrovess’ Auoun'm,
Lyoknow— .
See “Easr Inpnaw RAtwiy —™

MusLins—
Question re— Iy
Appointment of -—— a8 High
Commissioner and Indian 'I’ru.oe
Commissioner. 808,

Percentage of Bengal —— in the
Customs Office, C-lcutta 809,
Representation "of — in the
gent's Office, East Indian Rail-

way and Ageot's Office,
Bengal Railway. 5
Representation of ——— in the
gzenmd Fublication Branch. 551-

See “BeNgAL ——'',
See ‘Brar anp OBissa —.”

MYMENSINGH-JAGANNATHGANS Slcnou—

Question re retrenchment in the
Dacca-Narayanganj and
Eastern Ben Railway. 8.

X

Nag, SannesH ONANDRA—

Question ¢ ——, detenu 'in the Deoli
Detention Jail, 7.
Napu, 1HE HoNovmamz Mz Y.
RANGANAYAKALU—
General discussion of the General
Budget for 1934-35. 343.44.
Indian Finance Bill, 1934—
Motion to consider. 580-82.
Nim, SR SANKARAN— )
Expressions of regret in connection
with the death of ——. 840-44.

NEHRU, PANDIT JAWAREARLAL—
Quutnon re non-payment of income-

tax by ——. 545.

New Custrom House, BoMBAY—
Question re—

Clerical establishment of the —.
377.

Extent to  which the clerical
establishment of the ——— parti-
cipate in . 30B.

Percentage leyve reserve .in the
clerical establishments of the
Inpcome.tax  Office, Adoountant
General’s Office, Post ‘Office and
the —. f

Nzw LiNes— )
“Quastion re comstruction of ~— on
the Eastern Bengal TRailway. 76-
.

Ng ﬁc:.u.l;stm oF PAY—
solution re—
Further - rev::tl:n and redpctm of
@ ——
—— for the -3 . services ab
reduced rates, ped&lll. e
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NON-GAZETTED STAFF—

Question re strength of gazetted and
—, etc., in offices under the
Controller  of  Printing and
Stationery. 554-55.

Non-oFFICIAL DAy—-
Request by Honourable Members for
the allotment of an extra —. 483,

NooN, THe HonovraBte Nawas Maux
MonAMMAD Havar KBAN—
General discussion of the General
Budget for 1834-35. 200.
General discussion of the Railway
Budget for 1834-35. 220, 226,
Indian States (Protection) Bill—
Motion to comsider. 670.
Reserve Bank of India Bill—
Motion to consider.
. Resolution re— .
Fastablishment of an  Imperial
Council on C(raieution. 491, 492
Indianization of the Indian Civil
Service. 32-33.
fugar-cane Bill—
Motion to consider. 918, 924, 926.
Motion to pass. 941, 943,
. Sugar (Excise Duty) Bill—
* Motion to consider. A
 Consideration of clause 11. 901.
. Whe]at Import Duty (Extending)
Bill—
Motion to consider. 372

Norps—
Statement (laid on the tavle) re Com-
mercial Treaties and -—— affecting
India. 646,

Novce, Tt HoxoUraerz Srr Frank—
Indian Finance Bill, 1934—
Consideration of clause 4 and
gé:ll.lez%ulo I. 614-18, 618-19, 620,

0

Oate or Orrcz—
Clow, the Honourable Mr. A. G. 466,
 Crosthwaite, the Honourable Mr.
~ H. 8. 63T
: Glancy, the Honourable Mr. B, J.
7, 637

n.lub'buk,’ the Honoursbls Mr. J. A.

Kameshwar Bingh of Dubh-ngs, the
ggnomblo sharajadhiraje  Sir.

Menon, the Honourable Diwan
Bahadur 8ir K. Ramunni. 609,.
Metcalfe, the Homourable Mr.

H A F.lL.
Mitha, the Honourable Sir Suleman
© Usssim Haji. 285

Oatu oF Orvics—contd
Parsons the Honourable Ffir Alan.

Rasa Ali, the Honoursble Saiyid. 71.

Sprawson, the Honourabler Major-
General C. A. 1

Tus);lor, the Honourable Mr, J. B. 1,

1

Ugra, the Honourable Rai Bahib
Pandit Gokaran Nath. 1.

Varma, the Honourable Mr.
Sidheshwarj Frasad. 425, 651,

OATMEAL—

Question re investigations at the Pusa
Institute in regard to the com-
mercial possibilities of manufactur-
% pearl barley and — in India.

OuNIBUSES—
See “Moror —."’
OTTAWA AGREEMENT—

Motion r¢e Committee to enquire into
and report on the working of and
results achieved from the —.
0964-68

Question (short notice) re appoint~
ment of a Joint Committee of
Houses to examine the working of
the ——. 64546,

Orrawa TrRADE AGREEMENT  RuLzs,

1832—
Statement (laid on the table) e
amendments made in the —, 497-

OUTRAGES—
See ‘‘Porrticar —".

P
PapsHAR S8AHIB Bauapur, THE HoONOUR-

" ABLE SA1YED MOHAMED—

General discussion of the General
Budget for 1834-35. 336-38.

General discussion of the Railway
Budget for 1834-35. 24042

Indian States (Protection) Bill—
Motion to consider. 682-85,
Motion to pass. 729-31,

Indian Tariff (Textile Protection)
Amcndment Bill—
Motion to consider. 768, 764-87
C%nsidsezr;;tion of the Schedule, item

Motion re Committee to enquire into
and report on the working of and
results achieved from the Ottawa

. - Agreement. 965, 867

Reserve Bank of India Bill—
Motion to consider. 97-100,

" "Motion to pass. 14748 )

Resolution re— he  Joit

.+ Laying of -papers of the
Farliamentary Committee on the
.« .tabls, .477.80, 481.-
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PapsHAE SAHIB BAHADUR, 742 HoNoum-
ABLE Sa1yep MomaAMED—contd.

Resolution re—contd.

Placing on record the deep sympathy
of the Council with sufferers in
the recent earthquake. 16-17.

Reference of important Bills to
Joint Select Committees. 442-43.
Sugar-cane Bill—
Motion to consider. 914.16, 917.
Sugar (Excise Duty) Bill—
Motion to consider. 858-61, 871.

PaINt—
See “BLack —."’

Panpir, ™z HoNOUBRABLE SaRDAR SHRI
JAGANNATH MAHARAI—

General discussion of the General
Budget for 1034-35. 305-07.

Indian States (Protection) Bill—
Motion to consider. 666-67.

Question re—

Central Board of Revenue Minis-
terial Officers’ Union, Bombay.
378.

Clerical establishment of the New
Custom House, Bombay. . 377.

Employment of sons and near rela-
tives of Government servants in
Government offices. 379.

Extent to  which the clerical
establishment of the New Custom
House, Bombay, participate in
sporta. 378.

Grant of compensatory allowances to,
Income-tax Officers and Assistant
Income-tax Officers in Bombay
City. 381.82.

Issue of general orders that
graduates and matriculates should
.not be granted pay higher than the
prescribed minima. 379.

Number of Income-tax Officers and
Assistant  Income-tax  Officers
appointed in the Income-tax
Office, Bombay, during the last
three years. X

Number of inspectors and examiners
in the Income-tax Office, Bombay.

380-81.
Percentage of leave reserve in the
clerical establishments of the

Income-tax Office, New Custom
House, Accountant General’s Office
ggg the Post Office in Bombay.

Recruitment of other presidency
men to offices in the Bombay
Presidency. 379-80,

23

PaNEL OF CHAIRMEN—
Message from His Excellency the
Governor General nominating Mem-

bers of the Council of State to be
on the —. 13.

Parsons, THE HONOURABLE S ALAN—

General discussion of the General

Budget for 19834-35. 309.

Matches (Excise Duty) Bill—

Motion to consider. 9565-57, 959.61.

Motion 1o pass. 962-63.

Oath of Office. 268, 637.
Fresentation of the Genera] Budget
_ for 1934-35. 270-83.

Resolution re—

Donation to Bihar  Earthquake
Relief Fund. 413, 414-16, 417,
418, 420.

Gold passes. 400-02,

RBugar (Excise Duty) Bill—

Motion to consider, 850-52, 864,
867, 876, 880, 887-92

Consideration of clause. 3. 893,

, , 897, X
Consideration of clause 11. 901-02.
Motion to pass. 903.
PassiNgEr Farzs—
Question re —— on railways. 543-44.
PASSENGERS’ AND THIRD PARTY RIsKs— -
Question re compulsory insurance by
motor omnibuses against —— 364.
Passes—
“See “Gotp —."
Pay—
Question re—

- Issue of general orders that
graduates and matriculates should
not be granted —— higher than
the prescribed minima, 379,

—— for future entrants to the
g:sgperial‘ or All-India Services.

See “NEW ScALrS OF ——,"”

Pay Limirs—

Question re differentiation in —— for
the purpose of title to unorthodox
and orthodox quarters in Simla.
T34-35.

FrarL BARLEY_

Question 7¢  investigations at the
Fusa Institute in regard to the
commercial possibilities of manufac-
gé'ing —— and oatmeal in India.

PERIOD OF SERVICE—
Question re aver ~—— of diffarent’
armg of the. British Army. 167 68.
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PrrrTions, COMMITTEE ON—
Constitytion of the —. 14
PLATPORM—

Question re prowsxon of raised ——
and ladies’ waiting room at ar
railway station on  the Bandel-

rharwa  ‘Section, East Indian
Railway. 175.

‘PoINT OF ORDER—

—— raised that the Reserve Bark of
India Bill was not in order us 8
Motion had been adopted that the
Bill be referred to a Joint Select
Committee, and until that Com-
mittee reported, it could not be cou-
sidered within one year. 42

PoLrTicCAL  DEPARTMENT—

Question. ¢ number of officers hokling
high appointinents in the —— of
the Government of India. 642,

Porrrzcay QuUTRAGES—
Question r¢ —— in India from Jan-
uary, 1831 to February, 1934. 549.
Statement (laid on the table) re ——
in Indis from January, 1831 to Feb-
roary, 1034. 844.46

ForT Bramm—
See “‘Cmwrar Jamw, —."'

PossessioN, SuccessioN AND Disrosan
oF PROPERTY—
Question re restrictions imposed wheo
the title of Raja is conferred in
regard to ——. 356,

Post Orrick, BouBay— ¢ e
Question re percentage o ve
reserve in the clerical establishments
of the Income-tax Office, New Cus-
toms House, Acoountant General’s
Office and the —. 377.

PORTS AND PELEGRAPHS DEPARTMENT—
Question 7e recruitment to snbordm%e
services of the —— in Bengal

PRESIDENT, THE HONOUBABLE THE~~

ry wxemarks by —= re
absence of Members having
Re(;olntnons tfm the list of buugm
and want of courtesy in sendin,
timely notice to the rbmehs
concerned and to the Secretuy of
the Council.

Deprecatory remarks by — re
policy of Government in rushim, s
Indian Finance Bill 1934, tbrouﬂl
the Council. 565-64.

PRIRTIXG AND STATIONERY—
Bié " “CoNTROLLER OF —.”

PROMOTION—
Question re —— of day-extra staff in
the Central Fublication Branch.
553-%4.

ProrrRTY—
See ' “PossessioN,

_ Svccession  AND
DisposaL oF —."" 356,

PROTECTION—
Regolution re —— to the silk mdultfy
288.67.

PROVINCIAL MINISTRRS—
See “‘CONFERENCE OF ——."

PROVINCIAL SERVICES—
Statement (laid on the table, re rules
governing recruitment to the sub-
ordinate and — of the Government

12 ? ‘t Boreb’y.

PUBLICATION(8)—
Qu]e)man re—
iscrepancies in respect of —— in
téhss Central Publication Hranch.

~—— of the procecdings of the Con-
%enoe of Provincial Ministers,

Resolytion re — ,
oal*fhpxtatmn B.au‘*nbum\l, etc.,

PusLc Dmar or Iypra—
Question re —. @ 10,

PosLic SERVICE CoMMISSION—

"Question re expenditure incarred om
the —— and number of " Indian
Members. 643,

Pusa Iystrrvre—

re— .
Amount of loss & .:y—-- due to
the earthquake.’ .
Government aid to Bihari employees
of the —.  807.

Investigations at the —— in regard
to the commercial possibilities of
manufacturing _pear) barley and
ostmeal in India. 808,

¢

QuarTERS—
Question re—

Comparative rents of -— in
Summer Hill and Bemloe. 733
Desirabilily of revising existing
rulel for the ullo&ment of “A”

—— in Summer Hill, 735.
Desxrabn]xty of revising uml«nﬁ
rules governing allotment
higher class — in Bimla to
persons not  entitled to “ouse-
rent. 36.
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QUARTERS~+contd,
Question re—contd. )
Differentiation in pay limits for the
purposes of title of unorthodox
and orthodox — in Simla.. 734-

35.
Operation of rules for the allotment

of unorthodox —— in the case of
Becretariat and Attached Office
clerks. 734.

Preference to Secretariat clerks
over Attached Office clerks in the
allotment of —— so long as ths
rent recoverable from the former
is greater than that recoverable
from the latter. 736.

Similarity  of treatment to
Secretariat and Attached Office
olerks in calculation of remts of
non-entitled —, 734,

QUININE—
Question re cinchona bark and ——,
etc. ’
R
‘Ratz Horsps—

Question re¢ import of military horses,
—— and mules. 425-26. )

HIINANDAN  Prasap  SINGH, THR

‘HoNouraBLE Rasa—
Indian Finance Bill, 1934—
Motion to consider. 572-73.

Question re— .
Adoption of a uniform systam -o
(',ogstruction of smaller third class
carriages. 561.
Annual cost of transport of tror;s
gz 1913-14, 182526 and 1833.34.

&ib'; earthquake. 641~42j

ange sn programme of construc-
tiey of thﬁfd clags carriages 560.
hs\éomrias in third class carziages.

Minimum charge f-]or reserved cam-
partsuents on railways. R
Number of British uynjts in the
Indian Army. 561-62.
Resolution re composition of TIndian
delegations to imperial and interna-
tional conferences.

Ragwav(a)—

Assam Bengal ——

Question ¢e rail bridge over
a River, '—wy—— 72.

Central Advisery Council for ——

" Rlection of six poy-official Menibers
Motion for the election of six-non-
o

flicial Members to the ——. ~647.

RarLway(s)—contd.

Central Advisory Council for —
contd. ‘

Nominations for the election of six

non-official Members to th

g ——.

688.
Request by the ?_onourable ‘Rai
Bahadur Lala Jagdish Prasad that

if the proceedings of the —— is
circulated to Members of the
Assembly, Government wouid be
‘pleased : to circulate them: to the
Members of the Council also. 647,
Result of the election of six non-
official Members to the ——. 847.
East Indian—
Question re
~—— Muslim Employees’ Associa-
tion, Lucknow. 363.
Hardwar railway  station, -—.
Provision of raised platform ‘and
ladies’ waiting ronm at
railway station on the Bandel-
Barharwa Section, —. 175
Representation of Muslims in the
Agent's Office, ——, and Agent’s
()gec, Eastern Bengal Railway.

543.
Use of black paint op the ——
Sont”(Inid on the table) re use
Statement (laid on the table) re use
of black paint by the Eastern
Bengal and —. 46,
Eastern Bengal —
Question re— .
QBux:mckpo&l;e3 Racecourse Extension,
C;r:t_r:ucﬁdn' of new lines un the
%-T7

E;o;iveé E.ng'inear'a_ Office, Dacca,

o

Fraud and misapproprigtion on
the —. T. _ .

Guard E. I. Wright, —. &
9-10.

resentation of Muplims in the
B‘ngnt's Office, Fast Tndian Rail-

wav, and Agent's Office, —.

Retrenchment. in the l?uom-Nnrnw
yanganj and Mymensingh-Jagan-
nathganj Bections, —. 8.

Use of black paint on the —.

- Sdaterasnt (laid on the table) re use
of Mk paint by the East {l:dlln
and —. 46,

Miscellaneous—
ion re— S .
""Construction of a — linp from
Kushipue to Kslagarh. %7
“compartments on ——, 58
Passenger fates on ——.
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Rm.wn(a)—-wncld.
tate—

Queshon re quantity and class of
timber purchased by —.
Resclution 7e eommuml ropruonh-
tion on ——. 481.86
State-managed—
ution re economy on ——, 455-

See ‘‘Ligar ——."

Ramway Brrpos—
Question r¢e —— over Meghna River,
Assam Bengal Railway. T8

Ratuway Bupeer—

General discussion of the —— for
1934.35. 197-246.

Message from His Exoellency the
Governor General gomung days
for the presentation an gennral dis-

Pcusuon of the —.
resentation of the —— for 1934-35.
168-73.

Baniway Ewrroyezs—

Qnut.:on re geant of extensions of
service to —— who roduce evid-
ence showing that their ages are
leas than that shown in their service
sheets. 839.

RalLwAY Linz—

Question re construction of a ——
from Kashipur to Kalagarh. 357-58.

Rannway MAn Service—

Question re—
Inspectors and lower selection de
sorters of the —. @31-

Method employed in recruitment of
inspectors and lower aelection
grade sorters to the —. 0O32.

Restoration to his original grade of
inspector of Babu Govind Prasad
Tandon, —. €32,

Ramway Orriczas—

Question re .special concession rate for
conveyance of motor cars belonging
to —. 644,
lhx SarAN Das, THE HoNoumasre Raz
Bamanoe Lapa—

FElection of —— to the Central
.;g’visory Council for Railways.

General . discussion of the General
:l!!&c.iget for 1834-35. 285-80, 200, 309,

General discussion of the Railway
Budget for 1934-35. 197-203, 226,
236, 237. ,

Indian l[edicsl Council (Amendment)
Bill—

Motion to . 318.
.In.dnn States (Protochon Bill—
-Motion to gonsider. 3,

RaM SarAN Das,
BamapUR LALA—conul

Indian Tariff (Amendment) Bill—
Motion to consider. 182-83, 187.

- gomxde;atn? of Schedule. 194.95.
ndian ari (Textile Protection
Amendment Bill— )
Motion to consider. 755-56.
Consideration of the Schedule, item

9. 82023, 824, 826.

Motion re Committee to enquire into
and report on the working of and
results achieved from the Ottaws

. __Agreement. 964, 965 966. °

“Nomination of —— to the Pauel of
Chairmen.

Question re—

An lo-Boviet Agreement. 641,

Definition of ‘‘Harijans” or “De-
pressed Classes’” for purposes of
election. 642,

Names and postings of entrants to
the superior services during the
last twelve months. 63041,

Reserve Bank of India Bill—

Motion to consider. 43-47, 19.

Resolution re—

Communal representation on State
Railways. 481.83, 485-86.

Donation to Bihar Farthquake Relief
Fund. 411-14, 415, 419-21.

Establishment of an Imperial Coun-
cil on Co-operation. 48192

Laying of papers of the Joint Parlia-
mentary Committee on the table.
476-T1.

New acales of pav for the impevial
services at reduced ntu of pay.
407-08. 409, 410. N

Protection to the ”pxlk

HoNourama Rax

mdnstx y.

Publication of the report of the
Capitation Rate Tribunal, etc..
499.502, 508, 509, 518-19.
Recruitment to the Indian Medical
Service. 301,

Refererice of important Bills to Joint
Select Committees. 8,

Survey of the position of Indiam
induntries. 435-36,

Sugar-cane Bill— ‘
otion to consider. 908-10, 821, 923,
927, 929,

Motion to vpass. ©30-44, 948 049,
951, 853, 954,

Sungar (Excine Duty) Bill—

Motion to consider. 861.65

Motion to pass. 905, 906 L

Whent Import Duty (Extending)

Bill—

Motion to consider. 369-70, 373.

Ray or Dinaponr, THE HONOURABLE

MaBARAIA JacamisE NaTE—

_.QGeneral discussion of the General
345-47.

Budget for 1934-35.
Indun Finance Bill, 1934—
Motion to eonlu_ier 563-85.
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Bay or Dinaevr, THx HoNoumamie REcRUITMENT—

MaMaRAIA JacaDisH NATH—Ccontd.

Indian Tariff (Amendment) Bill—
Motion to consider. 179-81.

- Question re—

Compulsory insurance by motor
omnibuses against passengers’ and
third party risks. 364.

Linking up of Darjeeling with
gzlcutta, etc., by aeroplane, etc.

Loans for road development. 363.
Medical arrangements on steamers
going to the Andamans. 365.
Number and names of light rail-

ways that have to compete with
road transport. X
Reserve Bank of India Bill—
‘Motion to oonsider. 58-58.

Raza Aul, Tae HoNouRABLE Saryip—

Indian Finance Bill, 1934—
Motion to consider. 587.

Consideration of clause 5. 623.25.
Indian States (Protection) Bill—
Motion to consider. 674, b76, 683-85,
Motion to pass. , 123, 726-29.
.. Matches (Excise Duty) Bill—
" Consideration of clause 7. 961-62.
Moticn to pass. 963.
Oath of Office. T1.
Question (supplementary) re— )
Admission of Ceylonese to the Indian
Civil Service. .
Amount of loss at the Pusa Insti-
tute due to the earthquake. 808.
Construction of a railway lns from
Kashipur to Kalagarh. 358,
East Indian Railway Muslim Em-
ployees’  Association, Lucknow.

Economic enquiry. T7-78.

Recruitment to subordinate services
of the Posts and Telegraphs De-
partment in Bengal. 73,

Reserve Bank of India Bill—
‘Consideration of clause 4. 118,
Consideration of clause 8. 127-28.

Resolution re—

New scales of pay for the imperial
services at reduced rates of pay.
408-09.

Recruitment to the Indian Medical
Service. 387-90, 393, 394.
ar-cane Bill—
otion to consider. 917, 914, 920-

2. .
Consideration of clause 3. 934-35.
Motion to pass.

. B (Excise Duty) Bill—

otion to consider. 870, 879-83,

RECRUITING—

Question e cost of — and. training
a British infantry soldier. 637-38.

Question re—

Method employed in —— of inspec-
tors and lower selection grade
sorters to the Railway Mail Ser-
vice. 832,

—— in the Central Publication
Branch after transfer. 553,

~—— of other presidency men to offi-
ces in the Bombay Presidency.
379-80.

—— to subordinate services of the
Posts and Telegraphs  Depart-
ment in Bengal. 72-73.

—— to the Army in lndia Recerve
of Officers. .

Resolution re — to the Indian
Medical Service.  382-96,

Statement (laid on the table) re
rules governing —— to the provin-
cial and subordinate services of
the Government of Bombay. €47.

Rappr, THE HONOURABLE SR  KUBMA
VENEATA—
Congratulations to —— on hig ap-
pointment to the Executive Council
of Madras. 563.
Election of —— to the Standing Com-
mittee on Emigration. 247,
General discussion of the General
~ Budget for 1934-35. 310-14, .
General discussion of the Railway
Budget for 1834-35. 206-11, 239.
Indian Finance Bill, 1834.
Motion to consider. 603,
Indian Tarif (Amendment) Bill—
Motion to consider. 183-84, 189, 191.
- Reserve Bank of India Bill—
Motion to consider. 48-55, 60, 68.
+ Consideration of clause 2. 114,
Motion to pass. 155-57.

Resolution re—

Composition of Indian delegations-
to imperial and  international
conferences. 528-29, 536.

Establishment of an Imperial Coun-

* " ¢il on Co-operation. 489.

Laying of papers of the . Joint
arliamentary Committée on the
table.  473-76.

Placing on record the deep sym-
pathy of the Council with
sufferers in the recent earthquake

15-16.

Protection to the silk industry,
263-65.

Recruitment to.the Indian Medical

Service. 3
Reference of important Bills to
Joint Select Committees.  445-
Wh%’ }4& rt Duty (Extending}
eat Im L xtending
Lyl port } Y ._(
Motion to consider. 371.
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REGISTRARS OF CO-OPERATIVE socmup-s
See “‘CONFERENCE OF —.'

Razizy COMMITTERS—
..Question ?¢ —— in Bihar. 545-46,

RENTS—
Quemon re—

‘Comparative —— of quarters 1n
Summer #Hil and Bemloo 733.

Preference. to Seoretariat clerks over
Attached Uffice clerks 1n  the
allotment of quarters so long as
the —— recoverable from the
former is greater than that re-
coverable from the latter. 736.

Similarity of treatment ‘to " Secre-
tariat and Asttached Oﬂice clerks
in calculation of of nou-en-
titled quarters. 734. -

Q;ﬁ of Inﬂ
on re percentage an
Medical Service :gcm ki
—— {for civil gmploymgnt. 44

Rzarrve Banxk or IWpia Bruon—

See *'——' under ‘‘Bmwi(s)”.
RESERVE O OFFICERS—

See ““ArMY IN INDIA —-"°,

ReservED COMPARTMENTS—
Question re minimum charze for —

on railways.

on Btate

Composition of Indnn delogations to
imperial and international confar-
ances. 519-3&

Douation #o Blhnr Earthguale Ralief
Fupd. 414.2

T Biarmsonge Builenr.

Esteblishment of an Imperial Coun-
cil on Co-operation.  486-83.

Further revision and reduction of the
new scaleg otmg-n etc. '261-58.

Gold passes.

‘Indunww;s -of the Indnn Civil Ses-
vice

Layin papers of the Joint Parlia-
menqary Commlttee on the table.

New wn.kn of pay for the imperial
Pi ;t redu rqtu li
ac om record deep s y
r;fo ’mm the

Council mzlth -uﬁor
recent earth
] l_?xg'tqction to the silk mdultry 268-

4

Publicatiop of tbe report of the C
tation te T po h&';rﬂ

Racrnitment _to the 'Indu\n Madical

gffemce. of . B Joi

erence mportant to nt

Belect Committees. %

Burvey of the ition  of qumn
industries. FM

RR8OLUTIONA—
Depreca remarks by the Honour-
able ttl?:y President re absence of
Members having —— on ‘the ligt oi

business and want of courtesy
sending timely notice to the do-

rtment concerned and to the
g:or«uy of the Council. 35,
Question re Economic Conference and
—— recorded.

RETRENCHMENT—

Question r¢ —— in the Daccs-
Narayanganj and Mymensingh-
agannathganj  Sections, Eastern

Bengal Railway.

BEVENUE—
Question re —— derived from .income-
tax in each province. 644-45
RoAD DBVELOPAENT—
Question 7¢ loans for ——. 353.

Roap DzvirormenT FoNp—
Resolution m» —— 827-35

Roap TRANSPORT—

Question re number and names of
light mﬂwayg tlnt, have to compete

with —,

Rasps—
Election of three non-oficial Members
%';,he ‘Standing Committes for —.
Motion for the election of three nom-
official Members to the Btandmg
Committee for ——.  656.

Rovar AR FOorcE—
Question ';g Indians in the Indian and

_—

RoYAL GARAWAL REGIMENT—
Queation re certain alleged gventc in
conmection with the visit the

—— to Midnapore. 358

RuLes—

Question re—
Dum,b;lity of revising mn“
for the allot nt of “A
,ge quarters in  Summer = Hill,

Pedrability -of re\umuc .ﬁlﬁlﬂ,
—— goverming  allet:
higher class quarters in Simla to
g;rsonn not entitled to house-vant.,

Operation of —— for the allotment
of nnorthodox quarters in “;;
' mg and At
Qﬂ!eo olerks, et
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RULING—
Adjournment—

—— of the House

with the Chair.
Amendment—

An —— which changes. tho entira
character of .a Resolution is not
in order.

Moving of an —— for_the omission
of a clause to a Bill is not in
order as it has the effect of a
_negative vote. 137, 704.

Moving of an ——  which is in
entire conflict with the provisions
of the Government of India Act
is not in order. .

Present practice of not permitting
one Member to delegate the movinx

rests entirely

of any Resolution or —— to
another Member will continue. 115.
Bill—

All farther discussion should termi-
nate when the Government Mem-
ber in charge states that & ——
has been introduced. 267.

AnK member is entitled to speak on
the clauses of a —— when they

come up for consideration, 935.
Diecussion of the provisions of
private —— in detai] is  unneces:
sary when there is no Government
apposition.

Moving of an amendment for the
omission of a clause to a —— 15
not in order as it hns the effect
of a negative vote. 137, 3

Circulation—

Motion for —— not in  order
where a —— having passed one
Chamber comes to the Second
Chamber, 7564-65,

Chair—
Adjournment of the House rests
entirely with the —, 917,

_ Miscellaneous—

" Wot parliamentary practice to refer
i to sneakers’ utterances outside

» the Council.

Point: of Order— A

—— raised agsinst the considera-
tion of the Reserve Bank  of
India Bill was not .sustainable
as notice shonuld have been given.
42 ‘ ‘

See “Point or ORDER'.

, See “RusERve BANk of INDIA Bmy”
under ‘‘BiLi(s)’’. :

RuLiNG—contd. .
Question(s)— :

Members desirous of putting ——
standing against the names of
absent. Members. should, in all
cases, produce a written authoriz-
ation fram the Members absent
and hand: same to the Chair be-
fore the commencement of the
meeting at which the —— is to-
be asked. 652-85. .

Members should not ask for per-
‘mission to put —— on behalf of
absent Members unless they have
the per-missiona ~of those absent

Q Membeg. e )
uestion (Supplementary)—
When a lg does nz arise out of

the original question, notice
should be given. 362,
Resolution—

An amendment which changeg the
entire chazacter of a —— is not in
order. 489.

Present practice of not permitting
one Member to delegate the mov-
ing of any —— or amendment to
another Member will  continus.

115.
8elect Committeos—
Proceedings of —— are of a

confidential nature and should not
8 be referred to in debate. &1.
otations of —— made in the
Legislative Assembly should be-
from the official reports. 152.
—— made in the other Chamber
during the currency of a session.
should not be guoted. 768-69.

RURAL POruLATION-—
Question 7¢ underfeeding of ——. 38.

RusseLL, THE HoNouraBLE SmB

GUTHRIB—

Motion for the election of six non-
official Members to the Central Ad-
visory Council for Railways. 647.

Presentation of the Railway Budget
for 1934-35. 168-73.

Question re—

Communal representation on State
Railways. X .

Economy on State-managed  Rail-
ways. 461-63.

Gold passes. 402.

Ryan, Sir THOMAS—

Expression of regret in connectiom
with the death of —. 427.28.

SAtAR RAILWAY STATION—

Question 7e irovisiou of raised plat-
form and ladies’ waiting reem at
~— on the Bandel:-Barbharwa. Sec-
tion; East Indian Railway. 175.
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SALr ADDITIONAL IMPORT
TENDING) BIiui—

See OC—'i nnder l(Bn‘L(‘)"-
SCHUSTER, THE HonoumasLz  Sin

Dury (Ex-

Gzorge—

Genera! discussion of the General
Budget for 1834-35. 306, 331,
340-64. i

SECRETARIAT CLERKS—

Question re—

Open.uon of rules for the allotment
of unorth %ar rs in the
fiice and ——.

case of Attached
34,

Preference to —— over Attached
Office clerks in the allotme:nt of
quarters so long as the rent re-
coverable from the former is
greater than that recovernble from
the latter. 736.

Similarity of treatment to Attached
Office and —— in calculation of
;?;t of non-enfitled anarters.

SecorRrrY PRINTING, NASIK—

Question re—
Currency Note Press, —. 249.
249,

SeLmcT COMMITTEES—

See “JoINT —''.
. SErrNA, THE HoNoURABLE STR PHIROZE—
Resolution ret—
Communal repc:sentation on Stite
Railways. 484-85.
Laying of papers of the Joiuy Par-
liamentary ~ Committee  on the
table. 469-73.
Reference  of imporiant Bills to
Joint Select Committees. 443-45.

Snx INDUSTRY— .
Resolution 7e protection to the — —.
258-67.

SINHA, THE  HONOURABLE

PENDRA NARAYAN—
%:-r'wrnl digcitssion of the General
344-46.

Budget for 1834-35.

Resolution ze—
Economy on State-managed Railways,

460-61.
Survey of the position of Indian

industries.

KoMaR

SKINS—
Question re export duty on hides and
356.

SLAUGHTER—

ostion e —— of wild cows, etc.,

Q:t Manjha Guptar Ghat in Ajodhia.
568-50.

Statement (laid on the table) re —
-~ of wild c‘a.t.tlo at the Military Grass

Farm, Manjha.

SoLp1rr(8)—
See “BRITISH INFANTRY —?, -
See “'INDMAN —",

SorTrRS—
Question rd—

Inspectors and lower selection grade
—— of the Railway Mail Service.
031-32,

Method employed in recruitment of
inspectors and lower selection

ade —— to the Railway Mail
ice. 932.

SPoRrTS—

Question 7e extent to which the cleri-
cal establishment of the New
Custom House, Bombay, partici-
pate in ——. 378.

SPRAWSON, THE HONOURABLE MAJOR-

GENERAL C. A.—
Oath of Office. 1.

Resolution re  recruitment to fhe
%iaﬂ Medical Service. 390-92,

Sthrr—
Question 7¢ inadequate —— in  the
Central Publication Branch. 537.
StANDING COMMITTEE FOR ROADS—
Election of three non-official Members
to the ——. 747.
Motion for the election of three non-
officia] Members to the ——. 656.

STANDING COMMITTEE FOR THE DEPART-
MENT OF EpucATiON, HEALTH AND
LaNps—

Election of two non-official Members
to the —— to advise on subjects
other than ‘‘Indians Overseas—Emi-
%ﬁon" and ‘““Haj  Pilgrimage”.

Motion for the election of two non-
official Members to the —— to ad-
vise on subjects other  than
*‘Indians Overseas—Emigration’’
and “Haj Pilgrimage’’.

BTANDING COMMITTEIE ON EMIGRATION—

Election of a non-official Member to
the —— wvice the Honourable Bir
Kurma Venkata Reddi. 747.

Election of four non-official Members
to the —— 247,

Motion for the election of a non-offi-
cial Member to the —— wvice the
Honourable 8ir Kurma Venkata
Reddi. 656.

Motion for the election of four non-
official Members to the ——. 174,
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Sranping CoMMITTER ON PILGRIMAGE TO
e Hrirz—

Election of one non-official Muslim
Member to the —— Mhice the
Honourable Mr. Hossain Imam, re-
signed. 698.

Election of two non-official Members
to the —. 174.

Motion for the election of one Muslim
non-official Member to the —— vice
the Honourable Mr. Hossain Imam,
resigned.

Motion for the election of two non-
official Muslim Members to the —.
19-20.

Nominations for the election of two
non-oﬁgizul Muslim Members to the

BTATE RAILWAYS—
Nee *‘——"" under ‘‘RAILWAY(s)’,

STATE-MANAGED RAILWAYS—
See '‘—" under “RAILWAY(8)",

STATEMENT (LAID ON THE TABLE) 7é—

Amendments made in the Ottawa
Trade Agreement Rules, 1932, 497-
08

Commercial Treaties and Notes affect-
ing India. 646.

Death of Hari Pada Bagchi, detenn
in the Deoli Detention Jail. 13,

Income-tax Officers, Bengal. 11-12.

Political outrages in India from Janu-
ary, 1931 to February, 1934, 844-66.

Rules governing recruitment to  the
provincial and subordinate services.
of the Government of Bombay, 647.

Slaughter of wild cattle at the Mili-
tary Grass Farm, Manjha. 656.

Transport of troops hetween England
and India. 655-66.

Use of black paint by the East Indian
and FEastern Bengal Railways. T746.

STATEMENT OoF BUSINESS—

—— by the Honourable the T.eader
of the House. 32, 165, 283, 376,
538, 636, 649, 732, 836.

87ATE8 (PROTECTION) BrLL—
Nee “INDIAN ——' under ‘‘Brii(s)’.

STEAMERS—
Question re medical arrangements on
—— going to the Andamans. 365.

STEEL AND Wine INDUsTRIES PROTECTION
(EXTENDING) Bini—

See — undel‘ “BM(S)".

STEWART, THP HoNourapLe MR. T. A.—
Cotton Textile Industry Protection
(Amendment) Bill—
Motion to consider. 375.
Motion to pass. 375.

STEWART, TRE HONOURABLE MR. T. A, —
contd.

Indian Tariff (Amendment) Bill—

Motion to  consider. 175-78, 186,
181-92,

Consideration of Schedule. 185.

Motion to pass. 185,

Indian Tariff (Textile  Protection).
Amendment Bill—

IMotion to consider. 748-54, 1764,
773, 798, 811, 814-18.
Consideration of the Schedule, item
9. 818, 819-20, 824, 826-27.
‘Motion to pass. 827.

Motion re Committee to enquire into
and report on the worhing of and
results achieved from the Oilawa
Agreement. 964, 965, 968,

Resolution re protection to the silk
industry. 265, 266,

Steel and Wire Industries Protection
(Extending) Bill—

Motion to consider. 375.76,
Motion to pass. 376.

Wheat Tmport  Duty

11—

(Extending)

Motion to consider. 367-68, 372-73.

Motion to pass. 373.
SUBORDINATE SERVICES—
Question re recruitment to —— of

the Posts and Telegraphs Depart-
ment in Bengal. 7273, .
Statement (laid on the table) re runles
governing recruitment to the pro-

vincial and —— of the Government
of Bombay. 647.

Svasr—
Question re imports of —— and sugar
candy. 362
Svcar Canpy—
Question re imports of
362,

—

sugar and

SuGAr-cANx Brui—
See “‘“—" under ‘‘BiLL(s)”.
SUGAR CULITVATION—

Question 7e condition of ——  and
sugar industry in the area affected
g&)the earthquake in Bihar, 690-

Svear (Excise Dury) Biri—
See ‘“—"" under ‘‘BrL(s)”,
SuGAr FACTORIES—
Questi?n 32‘12 Ggimoul of molasses in

Suear INDUSTRY—
Question e condition of the sugar
cultivation and —— in the ares

- affected by the earthquake in Bihar.
699.700, y hq e in ithar
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SunrrawarDY, THE HoONOURABLE MR.
Marmoon—
Elegtion: of — to the Stending Com-
mittee: on' Emigration. 247. -
General discussion of the General
Budget for 1934-35. 289.81, 243,
Geperal discussion of .the Railway
Budget for 1934-35. 216-17.
. Indjan Finance Bill, 1834—
otion to consider.  573-74," 676.
Indian Stafes (Protection) Bill—
Motion to consider. 669-70.
Indian Tariff (Amendment) Bill—
Motion to consider. -82,
Indian Tariff (Textile Protection)
Amendment Bill—
Motion to consider. T75-76, TT8.
Question 7e¢ grant of extensions of
service to railway employees who
produce evidence showing that their
8 are less than that shown in
Qt eir ae{vim_lsheetu. ?39
uestion (supplementary) re -appoint-
ment of lpJoint Committee of both
Houses to examine the working of
the Ottawa Agreement. 646.
Reserve Bank of India Bill—
Motion to consider. 4%, 47-48
Motion to pass. 161.
Resolution re— .
Composition of Indian delegations to
imperial and international  con-
ferences.

523-24.
Gold Eassea. 396-98, 380, 400, 401,

fndianiz;ation of the Indian Civil
Service.

Salt Additional Import Duty (Extend-
" ing) Bill—

Motion to introduce. 632-34.
Wheat Import Duty (Extending)

Bill—

Motion to consider. 371

Summer Homi—
Question re— )
Comparative rents of quarters in
—— and Bemloe. 73 L
Desirability of revising oxu"fm.g'
rules for the allotment of -“A
type quarters in ——. T85.

SUPERIOR SERVICES—

uestion 7e names and postings of en-
Qtrants to the —— during the last

twelve months, 639-41.

T

TaNDON, BABU. GOVIND PRASAD—
Quention: 7e restoration: to : hid: original
de-of: fspector of ——; Railway

. mil Bervice. 932. ‘

Taniry (AMENDMENT) Bini-—
See “INDIAN ——"’ under ‘*BiLr(s)’.

Tirrer (SEcoNp AMENDMENT) Brir—
See “INDIAN ——" under ‘‘Bua(s)”,

Tanwrp. (TExTie PROTECTION) AMEND-
* MENT Brri—
See “INDIAN ——" under ‘‘BrLL(s)”.

Tara IRON AND 8tReu Co., LTD.—

‘Question 72 ——. 10-11:
TaYLOR, THE HONOURABRLE M%n. ' J. B.—
Imp: lfm Bank of India (Amendment)
e .
Motion to consider. 163.
Motion to pass.

Indian Finance Bill, 1934—
Motion to consider. 566-66, 604-07.
Coglszidemtion of clause 2. 608-10,
Consideration of clause 5. 626,
Consideration of Schedule II, clause
5. 627-28.
Motion to pass. 628, 631,

Oath of Office. 1, 541.

Reserve Bank of India Bill— .
Motion to consider. 38-42, 105-11.
Consideration of clause 2. 113, 114.
Consideration of clause 4, 118-19,

120, 121, 122-23, 124-25.
Considefgsion of clause 8. 126, 127,
Consideration of clause 9. 130.
Consideration of clause 13. 131.
Consideration of clause 14. 132.

Colngﬁidemtion of clause 15. 135,
Consideration of clause 17.  136-37.

Consideration of clause 40. 139-40.
Consideration of clause 48. 141,
Consideration of  Third Schedule.

142-43, 144.
Coludtgdcrution of Fifth  Schedule.

Consideration of clause 1. 144.
Mggion to pass. 144, 153, 154, 162-

Resolution re further revision and re-
duction of the new scales of pay,
etc.

Salt Additioual Tmport Duty (Extend-
ing) Bill—
Motion to consider. 631-32, '634:35
Motion to pass. 636.
Tea Exporr LiceNsps—
Question re grant of —— under the
Tea Restrictions Scheme. 638-39.
TEa RESTRICTIONs SCHEME—
Question r¢ grant of tea  export
licenses under the ——.—638-39.
TeLErHONE CHARGES, DACCA—
Question re —-. 7L
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TrixrHONE LINB—
See “TRUNK —"'.
TaN-BOUB. BAsis MEN—

Question re—
—— in the Government of India

Press, New Delhi. .
Number of —— in the Government

of India Presses. 550-51

TBxTILE AGREEMENT—

Question re —— between the Bombay

millowners and Lancashire delega-
tion, 547-48,

THmD CLASS CARRIAGES—

Question re—
Adoption of a unitary system of
construction of smaller ——, 561.
Change in the programme of con-

struction of ——. 560.

Lavatories in ——, 560.

THRD PARTY RISKS—
See ‘‘PASSENGERS’ AND ——'',
T naBmR—
Question re quantity and class of —
gsu-chaaed y State Railways. 736-

Trree oF Raja—
Question re restricitons imposed when
the —— is conferred in regard to
ession, succession and disporal
of property.
TRADE AGREEMENT—
See “INDO-JAPANESE —'',

Teapp Dispures (ExTENDING) Blit—

See “‘——"' under ‘‘Brrr(s)’. -

TRAINING—

Question re cost of recruiting and ——
'a British infantry soldier. 637 38.
See ‘“VOOATIONAL —'',

TRANSPORT—

See ‘‘Roap —".

See “Thoors'.
TREATIES—

See ‘‘COMMERCIAL" ——
Troorg—

Question re annua] cost of transport
g‘f‘ —— in, 1913-14, 1925-26 and 1

. 662
Statement (laid on the table) re trans-
rt of —— between India and

ngland. 655-56.
TruNk TmuepHONR LiNE—
Question re —— from Calcutta to
Dacca. 73,
Tavusts (AMENDMENT) Brot—
See “INpiIAN ——" under ‘‘Brri(s)”.
GIPD—L102 LD —6.8-34—800.

33

U

Uona, THE HONOURABLS Rar Sanre
PaNDIT GORARAN NATH—

Oath of Office. 1,

UNDERFBRDING—
Qus%ation re —— of rural population,

-

v

Vaoancies—

Question re —— that have occurred
and been filled up in offices under
the Controller of Printing and Sta-
tionery. 556-57.

VARMA, THE HONOURABLE MR. SIDHS-
SHWARI PRASAD—
Oath of Office. 425, 651,

w

{VocATIONAL TRAINING—

Question reé —— of Indian soldimes
with a view to employment in civil
Jdife after dischavyge

Warting Room—
See ‘‘Lapigs’ —'',

War Orgrce—

Question r¢ —— and A .
ters. 3-4. rmy Headquar

WarsoN, Smr CHARLES—

Expressions of regret i i
with the death ogf —“.l zcgs.n sction

Imporr Dury (EXTENDING)

‘WHEAT

See ‘““—'" under “BiLL(8)"’.

Wop Carrre—

Statemant (laid on tho table) re
slaughter of —— at the Military
Grass Farm, Manjha., 655,

Wip Cows—

Question 7¢ slaughter of ——, ete.,
ggs Lg;njhs Guptar Ghat in Ajodhia.

WrreHT, GUARD E. I.—
Question re ——, Eastern Bengal Rail-
way. 9, 0-10, -





